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COUNCIL OF STATE.
Saturday, 26th March, 1927.

The Council mdt in fhe 'Council Chamber of the Council House at Ten
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWEBB.

G r ie v a n c e s  of thjb M em bers  of t h e  I n d ia n  S e rvice  P ensions
A s s o c ia t io n .’

211- T h e  H o n o u rable  M r . MAHMOOD SUHBAWABDY: (a) Have
:4he Government received any memorial or appeal from the Honorary Sec-
Tetary of the Indian Service Pensions Association?

(b) Has their attention been drawn to the publication of the griev
ances of the members of tĥ s Association in the Pioneer of the 25th June,
1926, and in the Madras Mail of the 8th July last?

(c) What action has been, or is proposed to 'be, taken?

T he  H o n o u rable  M r . A. F. L. BBAYNE: (a) No.
(b) Yes. Government have seen the article referred to.
(<>)• The (matter has been carefully considered on several occasions both

i>y the Secretary of State and the Government of India. The Government
do not propose to take any action.

N u m ber  of Q u a r te r s  a v a im b l e  f o r  t h e  M ig r a t o r y  E stablish m en ts
OF THE G oVERNMKNT OF INDIA OFFICES IN N kW DELHI.

212. T h e  H o n o u r a ble  Mr. V. BAMADAS PANTULU : (a) What
is# the number of quarters available for the migratory establishments of
the Government of India offices?

(b) What percentage does the number of each type of quarters bear to
.the demand for quarters of that type ?

(c) Is it a fact that there is less difficulty in meeting the demand for
unorthodox quarters for clerks than that for orthodox B, C and D type
quarters ?

(«f) For whom are these unorthodox quarters intended? If Indian
•clerks want these quarters, what conditions have they to satisfy ?

T h e  H o n o u rable  M r . A. C. McWATTERS:
(a) Unorthodox clerks quarters . . • 1W

Orthodox clerks quarters . . , ? 575

* Total 759

( 777 ) ▲



(b) The demands have been met in full except in the following classeŝ  
of quarters, in which the percentage is as follows: —

Unorthodox quarters C clogs . .
Orthodox quarters A „ . . .

B . . .
C „ . . .
D „ . . .

(c) Yes.
(d) The unorthodox accommodation is intended for those who live in 

that style. The only other condition to be satisfied is that the status’ of
the applicant should be appropriate to the style of quarter applied for.

Q u a r t o s  a llo tte d  to  t h e  d if f e r e n t  O f fic e r s  in  N ew  D e l h i .

213. T h e  H o n o u r a ble  M r . V . RAMADAS PANTULU: (a) How many
quarters were originally applied for by each of the Secretariat offices of
the Government of India?

(b) How many were allotted to each of them and how many of them
were subsequently surrendered by each of them?

(c) How many of the quarters of each type, which were surrendered,
are still vacant?

(d) Is it a fact that.there is no separation allowance for men in
attached and subordinate offices of the Government of India?

(e) If so, do they receive preference in allotment?
(/) If there is such preference, what form does it take?
T h e  H o n o u r a b l e  M r . A. C. McWATTERS: (a) and (b). Statements

giving the information required will be supplied to the Honourable Member.
(c) Of the quarters that were surrendered two unorthodox in New Delhi

and two orthodox in Old Delhi are vacant.
(d) Yes; but the staff of the attached and subordinate offices receive a

Delhi Camp Allowance.
(e) and (/). Do not arise.

' • 

P r in c ip l e  fo llo w e d  in  th e  A llo tm e n t  of Q u a r t e r s  in
N ew  D e l h i .

214. T h e  H on o u rable  M r . V. RAMADAS PANTULU: (a) On what
principles is the allotment of quarters made in the several offices of the 
Government of India?

(6) (i) What are the principles followed by the Indian Stores Depaif
ment?

(ii) How do these differ from those followed by all other offices?
(iii) Was the difference brought to the notice of the Chief ^Controller of

Stores and the Department of Industries and Labour?
(iv) If so\ what y  as the action taken ? .'
(v) Is it a fact that forty to fifty per cent, of the members of the 

Indian Stores Department represented to the Chief Controller that thc.v 
had no confidence in the Direction Section apd suggested in regard to the

7 7 8 c o u n c il  o f  s t a t e . [ 2 6 t h  M a r . 1927 .

61 per cent.
24 „

58
54



QUESTIONS AND JJW W »S. 77#

allotment application oi the principle of either, seniority or juniority right 
through, without mixing up both with certain other preferences?

T h e  H on o u rable  M r .  A. C . McWATTERS: (a )  Allotlments are gen
erally made on the principles that the quarter allotted is appropriate to the 
status of the allottee and that the allotments are to the best financial ad
vantage of Government.

(b) (i) The same principles are followed by the Indian Stores Depart
ment.

( b) ( i i ) ,  ( i i i )  a n d  ( iv ) .  D o  n o t  a r ise .

(b) (v) A representation was made to the Chief Controller by thirty- 
seven members of the Indian Stores Department against the detailed 
allotment of quarters proposed in his office for the season 1926-27. After 
personal exaknination, the Chief Controller was satisfied that the proposed 
allotment was unexceptionable and fairest both to the Government and 
to the general body of the members of his establishment.

The C h ie f  S u p e r in te n d e n t , I n d ia n  S to res  D e p ar tm e n t .

215. T h e  H on o u rable  M r . Y. RAMADAS PANTULU: With reference
; to the answer to question No. 1019 in the Legislative Assembly on the * 
; 1st March, 1926 ? *

(a) Is it the case that the Superintendent, Engineering Branch, 
was the superior of the Chief Superintendent in regard to both 

: qualifications and pay? Did the present Chief Superintend-
[ ent appear, at any time or times, for the Subordinate Accounts
| Service examination and fail?
I (b) If the answer to either or both parts of (a) is in the affirmative, 

were the facts brought to the notice of the Government of 
India by the Chief Controller when he recommended the pro
motion of the Chief Superintendent over the Superintendent, 
Engineering Branch? If not, why not?

T he  H on o u rable  Mr. A. C. McWATTERS: (a) The answers to these 
questions are in the negative.

(b) Does’ not arise.

P ay  of th k  C h ie f  S u p e r in te n d e n t , I n d ia n  Stores  D epartm en t .

216. T h e  H on o u rable  M r . V. liAMADAS PANTULU: (a) Is it a fact 
that under the present rules the position of a senior is not affected by the 
pay of a junior?

(b) If so, where was the necessity for giving the present Chief Super
intendent higher pay, with retrospective effect ?

(c) With reference to the staterfient that the Chief Superintendent 
was given a* rate of pay commensurate with the value of his

vices, will the Government of India please say whether the same
principle of promotionJSfcs been applied in any other case? Will the
Government of India dlreo kindly say how the market value of the Chief 
Superintendent’s services was arrived at?

(*T) Is it a fact that the benefit of Fundamental Rule 22 was not given 
to several men, who were transferred from the Surplus Stores organisation?

a  2
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Thb H o n o u r a b l e  Mb. A. C. Mo WATTERS: (a) There are no such 
rules. 4

(b) Does not arise.
(c) The answer to the first part of the question is in the affirmative. 

The market value of the Chief Superintendent’s services was gauged" by 
the character of the work assigned to him and the manner in which it 
was performed.

(d) No. The provisions of the Fundamental Rule referred to were not
applicable in certain cases, but the Government of India have recently
made them applicable, as a special case.

T hefts and  B urglaries  in  N ew D e i .h i .

217. T h b  H o n o u r a ble  M r . V. RAMADAS PANTULU: (fc) H av e  
Government received complaints that a  sense of insecurity prevails among 
the residents of New Delhi on account of thefts and burglaries?

(b) If so, what improvements have been effected in police arrangements?
(c) Do the Government propose to consider the question of carrying out 

certain alterations and improvements to quarters in New Delhi to render 
them more safe than they are at present?

T he H onourable Mr. H . G. ELAIG: (a) Government have received 
representations on the subject. •

(b) As many men from the reserve of the Delhi police as could be
spared have been posted to the New Delhi police station for patrol.

(c) No further protective measures other than those that have been 
effected, namely, the provision of bars to certain windows, are considered 
to be necessary.

G rant of C ompensatory H ouse R ent A llowance to M en l iv in g  out
of N ew D e l h i.

218. T he H onourable M r . V. RAMADAS PANTULU: (a) Is it ft
fact that the Government of India have sanctioned a compensatory house 
rent allowance only in the case of men living out of Raisina?

* (b) Have the Government of India received any representation that the
soales of allowance sanctioned should be increased and applied both to men 
living in the city and to those living in private quarters in Raisina itself?

(c) If so, what action has been taken on it?
T he H onourable M r . H. G. HAIG: (a) An allowance has been sanc

tioned in the case of the clerical establishment. The allowance is not 
house rent but is given as compensation for the inconvenience and extra 
expense to which those who are unable to secure accommodation in New 
Delhi are put.

(b) Yes. #
(c) The request has been rejected.

L ocation  of the A rmy H eadquarters O pficbs in  O ld D e l h i.

219. T h e  H o n o u rable  M r . V. RAMADAS PANTULU: (a ) Is it a fact 
that the Army Department Secretariat has been located this winter in the
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Imperial Secretariat in New Delhi, while the Army Headquarter* offices 
are located in the temporary Secretariat in Old Delhi? If so, why?

(b) Is it proposed to continue the above arrangement next year also?
(c) Will the Government please state the approximate number of (1) 

officers, and (2) clerical establishment of the Army Headquarters and 
connected offices at present working in the temporary Secretariat in Old 
Delhi?

(<d) Is it proposed to shift the Army Department Secretariat and* 
connected offices at present located in the Imperial Secretariat in New  
Delhi to Old Delhi from next year?

(e) Is it a fact that accommodation has been built for all these offices, 
in the Imperial Secretariat buildings in New Delhi? If so, why is it pro
posed to locate them in Old Delhi, and how is it proposed to utilise the 
accommodation in New Delhi? ,

, (/) Is it a fact that certain office accommodation and a number of resi
dential bungalows are lying vacant in New Delhi? If so, why cannot the- 
Army Headquarters and connected offices, at present located in Old Delhi^ 
be accommodated in New Delhi?

(gr) Is it not possible to find deficient accommodation, if any, by shift
ing a portion of the temporary Public Works Department offices* from the 
Imperial Secretariat buildings in New Delhi to some other convenient 
buildings which are not inmse at present? ............

T h e  H o n o u r a b l e  K h a n  B a h a d u r  S i r  M U H A M M A D  H A B I B U L L A H  
S a h ib  B a h a d u r  (on behalf of His Excellency the Commander-in-Chief):
(a)> (c)> (^) and (e). There is not sufficient residential or office accom
modation in New Delhi for the numbers of officers and clerks in Army 
Headquarters who at present come down to Delhi for the winter. It has 
therefore been decided to accolmmocfhte the offices of Army Headquarters 
in Old Delhi during 1926-27 and 1927-28. The Army Department has been 
located in the new Secretariat buildings this year, and will prc/bably remain 
there next year also. The total numbers of officers amd clerks belonging 
to Army Headquarters at present working in the Old Secretariat are 82 and 
280, respectively. In addition, there are 9 officers and 58 clerks belonging 
to the offices of the Financial Adviser, Military Finance.

(/) The answer is in the negative. The second part’does not arise.
(g) The location of a portion of the Public Works Department offices ill 

the Imperial Secretariat buildings is a temporary arrangement, no other 
accomlmodation being available at present.

T h e  H o n o u r a b l e  S r i  j u t  LO K E N A TH  M U K H E R J E E : I beg to with
draw question No. 220. It is practically meaningless without the allied 
questions which have been disallowed.

B a t h r o o m s  ,op “ D ”  C la s s  Q u a r t e r s  in  N e w  D e lh i .

221. T h e  H o n o u r a b l e  S r i j u t  LO K E N A T H  M U K H E R JE E : (a) Is 
it a fact that the bathrooms of "  D ”  class quarters are provided with a 
blitek honey-comb instead fcf a glass window? *

(6) Did the Government obtain the views of any medical officer as to 
whether it is injurious to bathe in a bathroom which is open to chill draughts 
from outside through these honey-combs ?
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T h e  H o n o u r a b l e  Ma. A. C. M c W A T T E R S : (a) Yes.

(b) No. The tenant can protect himself against draughts by covering 
the honey-combed portion by a small purdah on the inside. In order to 
render this possible and yet admit light all solid doors have been specially 
provided with glaziag.

t

R e s t r ic t e d  S u p p l y  o f  W a t e r  i n  O r t h o d o x  Q u a r t e r s  in

N e w  D e l h i .

222. T h e  H o n o u r a b l e  S r l i u t  L O K E N A T H  M U K H E R JE E : Is
it a fact that the supply of water in orthodox quarters in New Delhi is 
Afosed soon after 10 o'clock in the morning?

T h e  H o n o u r a b l e  M r .  A. C. M c W A T T E R S : A 24-hour supply has been 
-given in the orthodox quarters in New Delhi for about the last month. 
Formerly a restricted supply of 1 1  hours per day was given as is done in 
;the Delhi Municipality in order to prevent excessive waste.

S u p p l y  '»f E x t r a  F u r n it u r e  t o  T e n a n t * in  G o v e r n m e n t  Q u a r t e r s

i n  N e w  D e l h i .

223 T h e  H o n o u r a b l e  S r i j u t  L O K E N A T H  M U K H E R J E E : (*) Will 
the Government state what period of time elapses between the receipt of 
fe request by a tenant of Government quarters in New Delhi for extra furoi- 
tttra and the supply of tihe furniture?

(b) Are Government aware that in some oases the extra furniture has 
not been supplied till late in the Delhi season ? If so, what steps do Gov
ernment propose to take? *

T h e  H o n o u r a b l e  M r .  A. C . M cW A T T E R S  : (a) and (b). It is not the 
policy of Government to provide Furniture in excess of the scale that ha* 
Seen laid down. There is, however, a surplus of certain articles and addi
tional demands are toet from this source as far m  possible. This surpfcip 
is likely to be exhausted ja  the near future in providing ior replacements. 
In the circumstances furniture over and above the scale referred to .oan only 
te issued, if available, and certain articles may only become spare late in 
Ahe season, if at all.

E d u c a t i o n  o f  t h e  C h i l d r e n  o p  t h e  M i g r a t o r y  E m p l o y e e s  o f  t h e  
G o y e r m j ie n t  o f  I n d i a .

284. T he E E ow ou rab ia ; $ b i j t t t  LO K E N A T H  M U K H E R J E E : {&)
Is it a fact that the curricula of Delhi and Simla schools ace diffiaeenfc?

(b) Has it been ^presented to Government that the childuen of the 
migratory establishment are put to difficulty thereby? #

.(c) If so, wliat steps do Governmept propose to take?

T he H o n o u r a b le  K h a n  B a e la d c *  S m  M UH AM M AD H A B IB U L L A H
* S * s x b  B a h a d u r  : (a) No. The Punjab curriculum is followed boiii m .Simla 

m l  D d h l
(b) and (c). Do not arise.
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R e d u c t io n  o p  t h e  P e r i o d  o p  S t a y  o f  t h e  G o v e r n m e n t  o f  I n d i a

~ IN SIM LA.
225. T h e  H o n o u r a b l e  S r i j u t  LO K E N A T H  M U K H E R J E E : (a)

Is  it a fact that the move of the whole of the Government of India establish
ment from Delhi to Simla in summer was necessary owing to the fact 
that the old temporary Secretariat building was not fit for occupation during 
the stimmer months ? '

(6) Is the new Secretariat building fit for occupation during the summer 
months ?

(c) If so, do the Government propose to stop the wholesale move or to
restrict it to d, certain percentage of the establishments? If not, do they 
propose to reduce the period of their stay at Simla from seven months to 
five months? .

(d) If the answer to (b) be in the negative, will the Government be 
pleased to state in what respects the new Secretariat building is unfit for 
occupation during \he summer months ?

T h e  H o n o u r a b le  M r . H . G . H A I G : (a) The answer is in the negative. 
On the recommendation of the Inchcape Comlmittee, the experimejit of 
leaving a portion of the establishment in one place was tried in S ii^ a  i$  
1923-24. It resulted, however, in such serious inconveniences and disloca
tion of work that it was not repeated either in Delhi or Simla. *

(b) The greater part of the Secretariat building is fit for occupation in
the hot weather and a portion of it has been so occupied. #

(c) No decision has yet been reached as to the arrangements which 
will b6 appropriate now that New Delhi has been occupied. The question 
will.Abe taken up as soon  as possible after the conclusion of the Session.

(d) Does not arise.

E x p e n d i t u r e  o n  t h e  M o v e  o f  t h e  G o v e r n m e n t  ok I n d ia  b e t w e f n

D e l h i  a n d  S i m l a .

2 2 6 . T h e  H o n o u r a b l e  S r ij u t  L O K ^ l ^ A T H  M U K H E B J E E : W il l
the Government be pleased to inform tjiis House of the actual total expen- 
<liture incurred during the last year and the current year cm account o f the 
?u>ve between Delhi and Simla ^f all the Secretariats and the attached 
offices of the Government of India?

Tn® H o n o u r a b l e  M r . H. G. H A IG : The expenditure incurred in 1925- 
'20 ^*8  Rs. 5,10,6$0. Information regarding expenditure in the ouirent 
year will not be available for some months. ^

L e g is l a t io n  in  c o n n e c t io n  w it h  t h e  I n d ia n  N a v y .

227. The Honourable Srijut L O K E N A T H  M U K H E B JE E : J>o
•Government propose to obtain the views of the Indian Legislature previous 
to their tAking up the question of necessary consequential legislation that 
will be required on the passing of the Indian Navy Bill by the Imperial 
'Government? If not, wby not?

£ hjs IjQ N ou jty B L p  K h a n  R a b a p u r  S i r  M U H A M M A D  ^ ^ B I ^ U L ^ A H
of J$is Excellency tjie C o m m ^ a e r - j » - ; 1 

‘J ig ,  .j^egisl^tsfe wity-p^jre frill



whole question of necessary legislation for the Indian Navy when the Bill 
is introduced.

C ost  op  th e  pr o po se d  N ew  I n d ia  H ouse  in  L o n ik h C

228. T h e  H o n o u r a b le  S i r  JO H N  B E L L : Will Government be pleased' 
to state:

(a) the estimated cost of the proposed new India House in London;
( b) whether the design has been decided upon; if not, who will

decide upon it, and who is to be the architect; and
(c) whether steps have been taken to establish such a check upon

the expenditure as will ensure that the original estimate is 
not exceeded?

T h e  H o n o u r a b le  M r . G. L . C O R B E T T : (a) £300,000 approximately. 
Details will be found in the proceedings of the Standing Finance Committee 
for 26th January, 1927. A copy of the proceedings is in the Library.

(6) A  design has been prepared, but it has not yet been finally accepted 
by the Government of India. The architect is Sir Herbert Baker.

• (c) The estimate at this stage is necessarily only approximate, but the 
High Commissioner will be instructed to take steps to ensure that, so far 
ab' is possible, it will not be exceeded. .

T h e  H o n o u r a b le  M r .  Wt. A. G R A Y : Will Government state who was 
taken into consultation in the selection of the architect? .

T h e  H o n o u r a b le  M r .  G. L . C O R B E T T : The selection of the archie 
tect was primarily a matter for the High Commissioner.

784 c o u n c i l  o f  s t a t e .  [26th M a r .  1927.

M E S S A G E  FRO M  T H E  L E G I S L A T I V E  A S S E M B L Y .

S E C R E T A R Y  op  t h e  C O U N C IL: Sir, the following inessage has beea 
received from the Secretary, Legislative Assem bly:

“  I am directed to inform you that the message from the Council of State desiring 
their concurrence in a motion to the effect that the Bill to consolidate and amend th» 
law relating to the provision, maintenance and control of lighthouses by the Govern
ment in British India, be referred to a Joint Committee of the Council o f State and* 

» of the Legislative Assembly, and that the Joint Committee do consist of 12 members,, 
was considered by the Legislative Assembly at their meeting held on the 25th March, 
1927, and that the motioj was concurred in by the Assembly.

The following Members of that body were nominated to serve on the Joint Com
mittee, namely :

Sir Walter Willson, Mr. R. K. Shanmukham Chetty, Mr. S. N. Haji, Sir 
Piirshotamdas Thakurdas, Mr. K. C. Npogy and Mr. W. S. Lamb."

IN D IAN  F IN A N C E  B I L L .
A

T h b Honourable M r . A. F . L . B R A Y N E  (Finance S e c t a r y ) :,  
I  move that the Bill to fix the duty on saTt manufactured in, or impprtecT 
by land into, certain parts of British India, to ftx maxftnuxn rates of
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postage under the Indian Post Office Act, 1898, further to amend the 
Indiab Tariff Act, 1894, the Indian Stamp Act, 1899, and the Indian 
Paper Currency Act, 1928, and to fix rates of income-tax, as passed by 
the Legislative Assembly, be taken into consideration.

Sir, in my budget speech I  briefly referred to the policy which Gov
ernment have in mind as regards the reduction of taxation, and that is 
that, until the provincial contributions are finally reduced, it will be 
impossible to embark on any scheme of general reduction of taxation. 
That would be a case of robbing Peter to pay Paul. The provinces, would 
have to pay for any remissions given to the general tax-payer. Therefore 
Government confined themselves to making certain adjustments in taxa
tion which would cost little or nothing to the general revenues. It was 
proposed in the original budget statement and in the original Finance Bill 
to reduce the duty on motor cars and tyres, to reduce the import duty 
on rubber stumps and rubber seeds>, to abolish the export duty on hides, 
to abolish the export duty on tea, to abolish the duty of one anna on 
cheques and bills of exchange payable on demand, and to raise the duty 
on unmanufactured tobacco from Re. 1 to Bs. 1-8-0. At the same time 
it was proposed to alter the method of assessment to income-tax of tea 
companies in order to secure a larger amount of income-tax to balance 
the loss on export duty. All these measures passed through another placc 
except the duty on hides. As regards the question of the income-tax on 
tea companies it was stated in the Statement of Objects and Reasons 
that the rule to be made under section 59 of the Indian Income-tax Act, 
1922, would provide that, if owing to the existence of a market for green 
tea the manufacturing profits can be separately ascertained, such profits 
should be assessed, and that otherwise they should be assumed to form 
50 per cent, of the entire net profits. I  may inform the Hbuse that 
some difficulty has arisen as regards the percentage, and the method by 
which manufacturing profits will be ascertained is therefore still under 
consideration. In the passage of the Bill through another place the duty 
on salt has been reduced from Rs. 1-4-0 to 10 annas a maund at a loss 
of about 8 crores of rupees to the revenue. The House will remember 
that the programme which the Government set before them for next year 
was that the surplus of over 8£ crores should be devoted to tEe permanent 
reduction of provincial contributions to that extent, and that the balance 
of contribution which still remains out of 545 lakhs should be met from 
the surplus of the current year. Unfortunately this reduction of the 
surplus by 3 crores owing to the reduction of the salt tax renders it 
impossible for Government to pursue the programme which they originally 
intended, that is to say, to abolish the provincial contributions entirely 
next year, part being a permanent remission and the remainder a temporary 
remission. It is indeed a question whether it will be possible for some 
time to come to effect any material reduction in provincial contributions 
at all if the salt tax still remains at the figure to which it has been, 
reduced. Sir, I  move.

T h e  H o n o u r a b le  R a i  B a h a d u r  N A L IN IN A T H  SET T  (West Bengal : 
Non-Muhammadan): Sir, I  would like to make a few remarks on the 
basis upon which the schedule of charges of income and super-tax proposed 
in the Bill stands. The Bill, as it i$, ignores the hardship *that the joint 
'Hindu families governed by the Bengal School or Davabhaga School of 
the Hindu Law  suffer from.. As most of the Honourable Members may 
be aware, the status of a member of the Hindu joint family governed h j
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the Bayabhaga Soi&aol of the Hindu Law  as obtains in Beqgal only  ̂is 
<juite different from the status of a member Qf a Joint Hindu f&giajy 
governed by the other, Schools of the Hindu Law . Uracier the Bengal or 
Dayabhaga School each member of a Joint itindu family is entitled to, 
and is the owner of  ̂ a particular distinct share in the Joint, lankily, property 
and* income even when he is living jointly with the other members of the 
family which share on Mb death passes on to his heirs or legatees., as t̂ he 

vcage may be. This is not the case with Hindus in any other of 
Itadia where no particular member has any distinct share in the 
family properties until partition, and his share on his death vests in his 
<»o-parceners instead of devolving on his heir as in the case after partition

In Bengal therefore a Joint Hindu family means practically the dub- 
bmg together of a few persons of a particular family. These persons who 
fo m  members of a Joint family can retain their individual earnings as 

separate properties apart from the joint family property. These members 
while having separate shares in the income of the joint family properties 
are assessed on the basis of the total income of the entire properties 

'belonging to the whole family. It is not unusual, and I  believe that it is 
almost universal now-a-days, that, a family has its properties joint and 
the income is realized jointly but as soon as the income is 
realised it is divided amongst the members from day to day. 
I do not understand why under these circumstances the .particular 
members should be assessed at a rote much higher than they would 
otherwise be if they were assessed individually. Is it a crime to live 
together? The income of these persons although realized together is 
separate as soon as realized and their expenses are separately incurred 
what then is the reason that they are made to pay more than they could 
be charged otherwise? It is practically forcing the Bengal families to 
separate; ak 1 have said "before, the case of Bengal Hindus is quite different 
from that of the Hindus of the rest of India. They have their advantages; 
they have their disadvantages. A series of rulings of the highest court 

■of the land, namely, the Privy Council, has made it quite elear that the 
Htetus of a Bengal Hindu is quite different from that of other part of the 
Gauntry. I would therefore submit that the law requires change from 
this point of view which puts the Bengal Hindus at a great disadvantage 
and causes a disruption of joint families.

Sir, I would also lijte jbp say a few words witjb regard to the methods 
by wi&icji ;the l*w is ^nainistered in C^lcuitta with regard ix> the rules 
parade under the Incoi^e-tgx Act. The mptjiod of awesament is hqrgh 
in some £*ses m i  under certain circumstances is wrong in principle. 
Some of the rules under which the assessors have to base their assessments 
are inequitable and lead to double assessment. TJ*is has been voiced

fche other Hovse. I  had recently qjql occasion to briAg to the notiqe 
of the Assistant Commissioner of Income-tax in Calcutta a particular 
case of double assessment which had to be made by the assessor under 
the sules. knowing ns he did iynd realising £u %  that he .had€to m#ke a 
double assessment. Nq doupct t^e Assistant Commissioner, ^rh^n jtfee 
defeat the rule was pointed out to l f̂cn, -set ihe assessment right. * JBut 
the rules st$od as 4jboy wwe, I  w ky  should *p t tbe Riles ?be al^re4 

compel *the jt9 donljte
they feel thM they W t l a * ?  I  <m

if 4he B w o u r a ^  ift 4&*rge

c o u n cil  Otf st^ tjs. [2 6 t h  M a r . 1927.

# V
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into the matter. There is a general impression in Calcutta that un
scrupulous persons can easily evade the rigour of the law under the .present 
rules and that those who are above that are put to great hardship, 
harassment and trouble.

T h e  H o n o u r a b le  Mb. W. A. G R A Y  (Burma Chamfber o f  Commerce): 
Sir, 1  ask the indulgence of the House while I make an appeal far  
sympathetic consideration dor -an industry which is now in grave danger 

'0>£ complete extinction,— I nefer to the hide industry. In the course of 
my remarks on a former occasion, I expressed my gratitude to Govern- 
aient for the removal of the export duty on hides, and while I still feel 
the same sense of gratitude for their intention, it is with great disappoint
ment that 1  now find that my thanks were premature and' that in another 
plaoe the opinions of the comparative few who are interested in the tanning 
industry have been able to prevail over those of the champions of the 
far larger section of the people off India who derive benefit from the export 
trade in hides.

In a vast country such as India, with its great variety of occupations 
and interests, occasions »re sure to arise when it is impossible always to 
frame a policy which will bring benefit to all and hardship to none. 
What is meant to one province or one section of the population may be 
poison to another, and the export duty on hides is such a case. I will 
not weary the House with a recapitulation of all the arguments which 
have been produced time and again at other times and in pother places in 
condemnation of this duty. It is sufficient to say that it has heen 
universally condemned upon all grounds, except by the comparatively 
small minority who derive benefit from the tanning industry.

The duty was imposed shortly after the War when we were all rather 
carried away by an enthusiasm for protecting ourselves from the competi
tion of our recent enemies and it is commonly -agreed that the measure 
was hasty and injudicious. It has been described by the Fiscal Com
mission as wrong in principle and the Taxation Enquiry Commission has 
found that it has .failed in its two objects, of protecting the Indian tanning 
industry and of diverting the tanning of Indian hides from Germany to 
the firitish Empire.

By way of parenthesis I woti-ld here refer to the strange mental pro
cesses of certain Members of the ot/her House whp, not so long ago, 
opposed the proposals for the protection of steel because they believed 
%hat they detected in them the thin end of the wedge of Imperial Pre- 
loienoe, 'but who now oppose the removal of a dtrty which was avowedly 
imposed for the protection of trade Within the Ertipire.

But to return to our muttons—if the export duty has failed to assist 
the Indian tanning industry, what has it done to others in India who are 
interested in hides? In the years 19 10 -11, 191-1-12, and 19 12-13— the 
last; years of form al trade before the di*ty was imposed—rthe exports of 
hides fropi Burma totalled 19,000 tons valued at Bs. 190 lakhs. During 
tjhe pasUthree years, 1923 to 1926, the total exports were 9,000 tons ana 
the value Us. 65 lakhs. I fiad, therefore, that the volume exported 
Jbag-been reduced by jpiore th&n one-half and the value is aaow only about

• Ope-third of what it was before the duty was imposed. t

I think it not untifcely that otfeer provinces can dhow similarly that %he 
has been a burden and not a ‘benefit, in fact T see tbttt vefheifoeftt 

protests have already been submitted tom  fetftgtil agaiMrt the replaoement
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of the duty; but 1  venture to maintain that the plight of B u rm a is  worse 
than that of any other province for various reasons, of which the following 
are the two most important.

Firstly, the Burma exporter is handicapped by the very much higher 
freight which he has to pay on his shipments to Europe than is paid on 
shipments from other Indian ports. The country whioh takes the great
est quantity of our hides is Italy, and there are no steamer lines running 
direct between Bangoon and Italy, so that transhipment is necessary and 
the freight rates are thereby enormously increased. The result is that a 
Bangoon shipper pays nearly twice as much in freight charges as a 
Calcutta shipper. Even to other European ports to which direct ship
ment from Burma is possible, the disparity in freight rates is very great.

This disadvantage in freights is obviously *  very great handicap, but, 
there is a still greater disadvantage, namely, the quality of the Burmai 
hides themselves. The Burma hide is an inferior article to that obtain
able from other parts of India, its value is less and therefore the incidence 
of the export duty which is calculated at a flat rate is proportionately 
much higher. Take for example* the case of “ Dry CowhidesM. The Tariff 
valuation of these>, upon which export duty is paid, is 6 annas 6 pies, 
per lb. The return obtained in Europe after payment of insurance, “freight; 
and other incidental charges is 6£ pence per lb. Therefore the. Burma 
exporter is not only taxed on rather more than the value of the hide? 
at the time of exportation, but he is also taxed on the amount which 
he pays in freight, insurance and other charges.

I think, Sir, that I have said enough to ptove that, whatever may be 
the case in other jflovinces, the export trade of Burma is deserving of 
consideration. Should such consideration be granted, the effect upon 
other provinces would be insignificant, since even in these days when the 
markets of Europe are most unattractive to the Burma exporter, the' 
consumption of Burma hides by Indian tanneries is practically negligible..

I  have not put forward an amendment of this Bill, because I  hope* 
that my object may be more speedily obtained in some other way and 
that if Government cannot see their way to granting to Burma complete 
relief from this burdensome duty, they may at least be willing to graduate 
the tariff valuation in accordance with the quality and value of the hides 
and may take into consideration the other handicaps from whioh the 
Burma exporter suffers. That urgent relief is neQessary is evidenced by 
the fact that, whereaB in the days before the duty was imposed, there 
were a number ,<rf firms in Burma who exported hides, now all those who* 
have nnv other line of business upon which to fall back, have abandoned 
the trade, and those who rely solely upon this business are in imminent
danger of being compelled to close down and few: some time past have* 
been struggling to keep the wolf from the door merely in the hope and 
expectation of early relief from the burden of this duty. Of the4 state of 
these latter firms I  need say no more than that one of them claims to
have paid to Government siqee the imposition of the export duty Bs. 7 
lakhs, while durmg the same period it has made a trading loss of Bs. 8 
lakhs. If these surviving firms are compelled to close down, there wilt
be no organisation remaining which can collect ttie hides, and the resulli 
will be a; heavy loss to the owners of eatttfc.
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Itt is already contended that on the basis of ourrent sale values of 
Burm a hides in overseas markets and after deducting freight, export duty 
and other incidental Charges, there is not sufficient of the proceeds left 
to pay collectors of hides in the districts— a price which makes it worth 
while for the owners of cattle to flay hides. The result is that the hides 
•are being left to rot and the trade is dying an unnatural death.

I therefore appeal to Government to administer what was described 
by an Honourable Member in a recent debate as 14the dying dose”  to 
this unfortunate industry, and I ask for their assurance that the door 
is not yet closed to consideration of this matter and that early steps 
will'be taken to save the export trade in hides from the immediate extinc
tion which now threatens it.

T he H onourable Sir B A S IL  B L A C K E T T  (Finance Member): Sir, I 
have already had the privilege of addressing this Honourable Council on 
the general question of our finances and I need not, I think, do more 
to-day on the second reading of this Bill than refer to the two points that 
have been raised by the two Honourable Members who have already 
spoken. The Honourable Bai Bahadur Nalininath Sett Bahadur spoke of 
the position of the Hindu undivided family in the matter of income-tax.
I do npt profess to be an expert either in Hindu undivided families or in 
Income-tax, but I shall be very happy, if the Honourable Member will 
speak to me or write to me later, to look into any specific grievances that 
he may have in the matter. The question is an intricate and rather a 
special one, but as a matter of fact the Hindu undivided family enjoys 
privileges under the Income-tax Act which are denied to the ordinary 
individual assessee.

An H onourable M ember : Not in Bengal.

T he H onourable Sir B A S IL  B L A C K E T T : For example, in assessing a 
Hindu undivided family, the income of its members derived from other 
sources than the family, such as profits on business, and the income of the 
family as such .are rkept distinct. Thus, if a member, perhaps the head 
of the family, haB income from another source or private business or 
profession, his personal! income is not added to the income of the family, 
but is separately assessed, nor is it taken into aooount in fixing the scale 
•on which the tax is levied, that is to say, that the members of a Hindu 
undivided family have an advantage whioh is denied to registered and un
registered firms or to individuals. Similarly, in the case of super-tax, 
the Hindu undivided family enjoys the privilege of paying the tax only 
on the excess of its total income over Bs. 75,000, whereas in all other 
cases, super-tax begins to be a burden the moment the income reaches 
Bs. 50,000. Nevertheless, if the Honourable Member will let me know 
what his particular grievances are that he desires to ven£ilate, 1  shall be 
happy to have them looked into by the Central Board of Bevenue.

T he H onourable B ai B ahadur N A LIN IN A T H  S E T T : I  shall wnte to 
the Honourable Member.

The Honourable Sir B A S IL  B L A C K E T T : In regard to the question 
of hides, it is impossible not to feel very considerable sympathy with Bay 
Honourable friend Mr. Gray and the grievances of the people of Burma m 
this matter. As is probably lmown to Honourable Members of this Counoil,
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the yeason why the hides duty was not abolished was that under the Con*- 
stitwtion when there is a  tie in the voting in the other House the s t a t u s  qu o*  
is maintained in order that time for further reflection may be given on a 
subjeot on which there is obviously very closely divided opinion. The 
proposal to abolish the hides duty was not rejected exactly by the other 
House, but it was decided that the tax for the time being should be left 
in the status quo to give time so that further consideration may be given 
to the question. Government have not had time to re-examine this question 
smce that vote was taken in another place or to come to final conclusions 
as to what action they should take, but I  think that it must be obvious 
that it is impossible to leave the matjber exactly as it stands. It is per
fectly clear that the other place in coming to the conclusion to which they 
did come on the subject did not say that the export duty should ke per
manently maintained. Indeed one of those who was prominent in opposing 
the abolition of the export duty speaking the next day said that the vote* 
of the House was not to be taken as a vote for the permanent retention 
of the export duty on hides, but as an indication to the Government that 
it was desirable that steps should be taken to protect the tanning industry 
in Madras. I  am not in a position therefore to-day to say more than that, 
the matter will be carefully reconsidered by the Government and that in 
the event of their not feeling afcle to propose once again the abolition of 
the duty, they will certainly feel bound to take under special examination 
the position of Burma with a view to remedying what all I  think now 
recognise to be a very legitimate grievance on the part of Burma and a 
risk of destroying an important export trade. That statement covers, I  
think, the question of the tariff valuation as well as the more general 
question of relieving the tax-payer both in Burma and elsewhere of the 
necessity of continuing to pay this duty.

The H onourable the P R E S I D E N T : The question is :

'* That the Bill to fix the duty on salt manufactured in, or imported by land into, 
certain parts o f British India, to  fix maximum rates of postage under the Indian Post 
Qfioe Act, 1808, further to amend the Indian Tariff Act, 1894, the Indian Stamp Aotr 
1099, and the. Indian Paper Currency A ct, 1923, and to fix rates of income-tax* aa 
pasted by the Legislative Assembly, be taken into consideration.”

Hie motion was adopted.

T he H onourable the P R E S ID E N T : Clause 2. The question i s :

“  That clause 2  do stand part of the B ill."

T he H onourable Colonel N aw ab Sir U M AR H A Y A T  K H A N  (Punjab : 
Nominated Non-Official): Sir, it will be seen firom the agenda paper that 
there are se^en Members equally ready to move the amendment which I  
am to jnove now, seven Members elected and nominated, English as well 
as Indian. That shows the popularity of the amendment. I think, Sir, 
all right-thinking men, not only these but many other Memfceii of this 
House would equally have liked to have moved that amendment, except 
those who have got a creed to oppose Government in and out of season. 
Some of the right-thinking Members in the other House would have support
ed this too but for the accident that some of them, who would have voted 
on the right side, were not present in the House, and it is for this reason 
that we have to day to move this amendment here.
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Sir, the House knows that for the last two decades, since the advent of 
the reformed Councils, I  have been present in the Indian Legislature and- 
i  ti|iipk I have consistently spoken on this very subject of salt something 
like ten or twelve times. In the beginning those who are always against 
the Government, even that great man of India Mr. Gokhale, used to have 
a bogus war cry of salt. In this, as far as 1 can see they had nwuiy 
objects in view. Their first object was to instil into the masses that Gov
ernment is so tyrannical that it taxes their salt. The second ofcject was 
that this easiest and most inoffensive way of getting money through the 
salt tax would be lost to the Government and they would be put into a 
fix; and the third was that all that money, when taken off the shoulders 
of every man in India, would be put on to a few who#are already very 
heavily taxed and they would resent it and would also be made to go 
against the Government. There were many such ideas at the back of this 
war cry. When we examine the matter closely, Kir, we may ask ourselves 
after all how qiuch a man has to pay for his salt. I  calculated it yester
day. I had a list of my servants and I knew how much salt had been bought 
from the baaaar, and I then came to the conclusion that each man eats salt 
worth 3£ annas a year. Lots of dogs were also included in this, so I  think 
it comes to under three annas a year, which is one pice per month. Now 
what is that pice? If there is a poor man and a beggar comes to him, 
he will give him a pioe. Giving a pice in one month a man does not feel 
it. Those who are wealthy do not feel it and the middle class do not 
feel it as well. There is another class that is the poor and they do not 
feel it also. I  live among the masses and I  have never heard up to now 
any man saying he had some difficulty because he could not find one pice- 
to buy his salt. The opponents even went to the extent to say that their 
cattle eat salt. Well, I have never known any zamindars, who mostly keep 
cattle, giving salt to their cattle. Look at the animals in the jungles which 
are of the same type as the cow; do they eat salt in jungle? Bound about 
the villages we find many corpses of cattle, but as a shikari I  have been 
in the jungle and I  have never seen the corpse of any animal that died 
because it could not get salt. After all jartwar is the word for Irving being. 
Man is also a living being. If we take thfe other animals, and even Darwin's 
forefathers, they did not eat salt, and I  think their health was very much 
better than ours is. It is really a habit which ihan has created for him
self. like tobaoco. I  think various vegetables and also meat have salt in 
themselves .................

The H onourable B aja N AW A B A U  K H A N : I  think wild animals do 
lick salt.

T he H onourable Colonel N awab Sir U M AB H A YA T  K H A N : If you 
catch an elephant and bring it into captivity, it is man’B ingenuity which 
leads him to eat salt. H e cannot have salt while in the jungle because there 
is no salt there.

A n H onourable Member: Bead the history of Bome.
The H onourable the P B E S I D E N T : Will the Honourable Member 

leave the Subject of natural history?
The H onourablb Colonel N awab Sir U M A B  HAYAT K H A N : Leaving 

that aside, if this salt tax was not put right three crores of rupees would 
have to come from somewhere, and one of our dangers is thftt the remission 
of our prcxvincial contributions may go, and perhaps more taxes will be leVied

classes which are already fully taxed. If you consider it Still more 
closely you will see that there aire certain people, petty shopkeepers and
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^labourers, who pay nothing whatsoever into the Government exchequer. I 

think every man who is bom in the country and eats the salt of India 
. should be nimak halal, that is true to his salt by paying something, how- 

-ever small, for the upkeep of Government. Some of these men neither 
go into the army to serve their country nor pay anything into the Govem- 
ment exchequer, and yet they get the benefit of the schools, they get the 
benefit of the police; they are secure from without and within the country 
«and they ought to be willing to* contribute even one pice a month to the 
Government which is running "the country. I think it is absolutely 
ridiculous, just as I  said in the beginning, to say anybody feels the pinch 
of that one pice for salt. I think, Sir, I  have shown it is only a sentimental 
objection and nothing else. A poet has said:— 41 Small things put together 

' trecome enormous/’ In 'the same way a whole big granary is composed 
o f small grains. If you have this tax by which you can take money from 
each inhabitant of the country, if you take it just little by little, I  think 
it is good for Government and it is good for the country. With these 
words, Sir, I  strongly urge on the House to adopt the amendment which 
stands not only in my name, but in the name of many Honourable Mem* 
bers of this House.

’ T he H onourable the P R E S I D E N T : The Honourable Member has not 
j e t  moved an amendment.

The Honourable Colonel Nawab Sir U M AR HAYAT KH AN : Sir, 
3- m ove:

“  That in clause 2 o f the Bill for the words ten annas ’ the words ‘ one rupee and 
‘four annas ’ be substituted.'*

The Honourable S ir M A N E C K JI D A D A B H O Y (Central Provinces: 
.Nominated Non-Official): Sir, I  support this amendment, but not for the 
reasons which have been urged by my Honourable friend Sir Umar Hayat 
Khan. I  am of opinion that the Assembly acted in a very short-sighted 
manner in having reduced the salt-tax from Rs. 1-4 a maund to 10 annas 
A  maund. The history of the salt tax has been a peculiar one in this 
country. We had. many interesting as well as acrimonious debates in the 
old Imperial Legislative Council on this subject at least a dozen times. 
Various views have been propounded in connection with the maintenance 
and avoidanpe of the salt duty. During the last 20 years I myself have 
taken some part in the discussion of this duty when Finance Bills were 
presented in the late Imperial Council and in the Council of State from 
time to time. The one objection and one very significant objection to the 
maintenance of the salt tax has been a political one. On many occasions 
in the past from political considerations attempts were made and serious 
attempts too to do away with this duty, at times entirely and at times 
to reduce it very considerably. In connection with the discussion of this 
subject the bogey of its affecting the masses has been very considerably 
brought forward. Three years ago, during Lord Reading’s administration, 
an enhanced duty was required and was recommended the rate of Rs. 2-8-0 
or double the duty which exists at present. A  big opposition to that was 
engineered in 4he  Legislative Assembly and the tax was reduced by the 
Legislative Assembly from Rs. 2-8-0 to Rs. 1-4-0. Honourable Members 
will remember that tHe Finance Bill then came up to this House as a 
certified measure and a vpry keen discussion took place, with the result 
that for the exigencies of public revenues we restored the duty. To the

• c o u n c il  o f  s t a t s .  [20th M a r. 1027.



Htfc'lAk FINANCE BILL. 793
credit of the Government of India it must be said that that duty was 
areduoed next year and brought back to its normal figure. I  am referring 
to this matter only for the purpose of pointing out at this stage a very 
significant, fact that when the enhancement of the duty was acrimoniously 
discussed there was not one Member of that Legislative Assembly who 
even then aaked for a reduction of the diity ftfom 1-4 per maund to 10 annas. 
All that they wanted at the time was the maintenance of the duty at the 
then existing rate of 1-4-0 and on this occasion the present Legislative 
Assembly has taken action of a very momentous character in reducing this 
very important duty. My Honourable friend Sir Umar Hayat Khan has 
spoken about the bogus war cry of salt. Unfortunately in this matter he 
has dragged in the name of my late lamented friend, the Honourable Mr. 
Gokhale, for whom I had great respect. He made a statement in this 
House which I  feel bound in the memory of that great man to contradict. 
Even the Honourable Mr. Gokhale on more than one occasion had expressed 
the opinion that the duty at 1-4-0 if required for purposes of revenue was 
not an excessive duty. Now, Sir, I ask this Council to bear in mind that 
whatever may be the political consideration, whatever object the Legis
lative Assembly may have ill view in reducing the duty let me assure 
the House that from an economic standpoint it does not fall heavily on 
the masses. Whatever may be the political grounds the economic 
incidence is certainly not heavy. The incidence is a reasonable one. 
After all when accounts are resorted to, it does not work out to more 
than a few annas in the year for consumption of salt for an individual, 
and the import does not fall heavily whatever may be on the people, the 
political considerations for reducing that duty or wholly doing away with 
it. Now, in India we have two important sources of revenue which are 
the mainstay of the Government. One is. opium revenue duty and another 
is salt. For certain considerations, on, which there may be divided 
opinions, the opium revenue duty has been practically dispensed with. 
The present opium duty is a fraction of the original duty and that duty, 
according to the pledges of the Government, will altogether disappear in 
a short time. The salt tax is the only duty from which the Government 
is able to get 6$ crores of rupees a year, and if you are going to tamper 
with this duty, when its economic incidence is not serious, merely to 
obtain the sympathy and support of your electors or to please the masses 
and the general public who do not understand the figures and do not 
understand the nature of the incidence, how is the government of the 
country to be carried on? Another point which I  request my Honourable 
colleagues to bear in mind is this. If you reduce that duty again it will 
be very difficult to reinstate it. The opposition you will then encounter 
will be much greater, of a far more formidable character than the opposi
tion you will encounter on this occasion. As I  said before once you 
remove it, it will be difficult or impossible to replace it and, &s this duty 
does not work heavily on the masses and on the consumers of salt, I  
ask you not to interfere with the existing duty. The responsibility of this 
Council in •this matter is great. If you reduce this from 1-4-0 to ten 
an^as per maund, the result will be a deficit of 8 crores and 12  lakhs of 
rupees in the ‘revenues of the Central Government. The estimated profit 
of 1927-28 will be seriously diminished and what is the result going to be? 
Our friend the Finance Member has already given thê  other House a 

_ warning that the Legislature will have to make its choice. They
will have to make a choice between the remission of the pro

vincial contributions and the deduction of the salt duty. And which iB
B
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the more statesmanlike and expedient policy to adopt? The Statutory 
Commission iB likely to come out early next year. Their report will pro* 
bably be completed before 1929. You are going to ask the Statutory Com
mission for a further instalment of self-government. Public opinion at 
any rate seems to be clear on that point and is definite that the next 
measure of reform is the fiscal autonomy in the various provinces. Are 
you going to get that provincial autonomy if you keep this millstone 
hanging round the necks of Provincial Governments? Are you not going 
to relieve the provinces of their onerous liabilities that they may be able, 
when they obtain provincial autonomy, to manage their affairs and satisfy 
the public? I  say, and I  say deliberately, that the step which the Legis
lative Assembly has taken is most unwise and absolutely detrimental 
to the interests of this country. 1  am sure that this step has been taken 
in a hurry. Let this House as a revising Chamber set the matter right. 
Let us look to the needs of the greater India. You are aware that all the 
Provincial Governments are starved for want of funds. Every Provincial 
Government in the country this year has shown a very serious deficit. 
They are in distress. They are in absolute need of money. Are you going 
to deprive them of this great remission whioh the Government of India 
has decided to give? Are you going to postpone it, and for what purpose? 
To reduce the expenditure of every human being who uses salt in India 
by an anna a year. Would that be fair? Is it an equitable thing to do?
I  ask this Council \o show again its sagacity and to rise to the occasion, 
and without one single dissentient I  trusti they will pass this amendment, 
which will put our provinces right and will not inflict any heavy burden 
on the individual consumers of salt.

T h e  H o n o u r a b le  R a o  S a h ib  D r .  U. R A M A  R A U  (Madras; Non-Mu- 
hamknadan): Sir, I  ifmst strongly oppose the amendment regarding the 
restoration of the salt duty to the old rate of Rs. 1*4-0 per maund. The 
other House in reducing it to 10 as. has only done bare justice to all, from 
the richest to the poorest. Salt is every man's necessity and enters into the 
food of every individual, without distinction of sex, caste, colour, or 
position, or even geographical boundaries. Not only human beings on the 
face of the earth but animals and plants as well require salt for their suste
nance. Any duty levied on salt is therefore not merely in the nature of a 
poll-tax but also a tax on dumb animals. Salt is also required for various 
industrial and agricultural operations, and unless salt is issued duty free for 
these purposes, some burden is thrown on the industries in which it is 
used. Medicinally, salt is an excellent antiseptic and saline water is 
largely in use in cases of intestinal disorders and surgical operations.

From past records I  say, Sir, that whenever the salt duty went up, the 
death-rate from intestinal diseases also went up and suffering still more. 
That is because the people used less salt with their food. For instance the 
quality of salted fish went down in. a year of higher salt-duty, with the 
result that people suffered from intestinal toxemia and from worms, 
diarrhoea, colitis, etc. So in the interests of public health and safety 
particularly, if for nothing else, I  oppose the amendment. Such a generally 
useful commodity should go tax-free and if it should be taxed at all, the 
duty should not press' too heavily on the poorer classes. The salt duty, 
like exchange, was subject to artificial fluctuation and from Rs. 2-8-0 in 
1888. it came down to Re. 1-0-0 in 1907, and, if I  remember aright, the one 
act of benevolence, the one tangible manifestation of sympathy to India
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^exhibited by that autocratic Viceroy, Lord Curzon, was the reduction of 
the salt duty to the lowest limit of Ee. 1-0-0 till now reached. Then, 
slowly, during the War, the rate was raised to Bs. 1-4-0 and the afterfenath 
•oi War made it necessary for the Government to effect a further rise in 
the rate and it was fixed at Rs. 2-8-0 in 1923. In 1924, it was reduced 
to  Rs. 1-4-0 again. The Taxation Enquiry Committee have dealt with 
this question rather exhaustively in their Report and have given certain 
statistics which only go to prove their own unreliability, and not to substan
tiate the Committee’s findings. It is assumed that people require 10 lbs. 
per head of taxed salt and any consumption above that was required for 
industrial purposes. In England and Portugal, where salt is untaxed, 
the consumption is 40 lbs. and 35 lbs., respectively, while in British India, 
it is only 12  lbs. But the consumption varies with the dietary and takin< 
the wheat-using Provinces of the Punjab, the United Provinces, we find 
the consuimption to be 10*98 and 10’26 lbs. in 1921-22, while in the rice- 
using provinces of Madras and Burma, it was 1 8 ’88 and 18*54, respec
tively, Even from these unreliable data, one conclusion is certain that 
people got their bare limit for their consumption when the rate of duty was 
Rs. 1-4-0, and the consumption must have been considerably less when 
the rate was doubled. I  have at least some figures of Madras in support 
of this statement for 1922-23, the average consumption per head in the 
Madras Presidency was 21 19 and it went down to 15 *11  in 1923-24 when 
the salt duty was doubled. v But it went up to 21*84 in 1924-25 when the 
duty was brought down to Rs. 1-4-0 again. Either the industries must be 
starved or huiman consumption must be les6 than the average. The Taxa
tion Enquiry Committee admit that annas per head per annum, which 
is what a duty at Rs. 1-4-0 a maund would roughly represent, may involve 
a hardship in the case of the very poorest” . But the consumer has to 
pay not 3 annas per maund but something extrA to meet the (middleman’s 
profits*. From the Administration Report of Salt Revenue in the Madras 
Presidency for 1924-25, it is found that the average rate was 3 annas 6 pies 
in 1924-25 as against 3 annas 9 pies in 1923-24. The following observation 
of the Collector of Salt Revenue, Madras, will be worthy of mention in this 
'Connection: ,

“  The object of a monopoly is to ensure that salt reaches the consumer at a reasonably 
low and steady figure. To achieve this object fully, Government would have to make 
itself responsible not only for the manufacture and wholesale disposal of the salt but 
also for retail sales; otherwise there would be no guarantee against the profiteering 
o f  middlemen at the expense of the consumer."

How far the Government have succeeded in reducing the middleman's 
profits to a reasonably low figure, it is difficult to ascertain. In the opinion 
of Dr. Paranjpye, the salt-duty is a legitimate source for increased taxation 
only in cases of emergency and the normal rate should therefore be very 
low, and none can dispute it. The Assembly thought the time had arrived 
to bring the salt-duty down to 10 annas per maund, in the interests of the 
large class of consumers and labourers, whose cause this House had 
espoused oqjy a couple of days ago. I  hope, Sir, the Honourable Members 
will not vote counter to their own judgment.

One word more, Sir, before I  conclude. It seems to me that tfye figures 
1-4 are ominous and whenever they occur, they give trouble* In the ratio 
Bill, “ 1-4 M created ill-will. Here, 1-4 has created some stir, never mind 
if it is shillings and pence as in the one case, or rupees and annas in the 
other. We have thrown down the 1-4 ratio; let us throw down the 1-4

b  2
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salt also, and thus bring peace and contentment to the needy and poverty- 
stricken people of this country. With these few words, Sir, I  oppose the 
amendment.

T h e  H o n o u r a b le  M r . M AN M O H AND AS R A M JI (Bom bay: Non-Mu- 
hummadan): Sir, I  rise to Bupport the amendment, and I  should like to 
make my own position in this connection clear as to why I  support the 
almendment and oppose the reduction of the* duty from Rs. 1-4  to 10 annas, 
Sir, I  admit that the salt duty must go whenever there is an opportunity, 
and that it should be the first on the list whenever there is any chance for 
reduction in taxation. Sir, we all know that in the peculiar circumstances 
of this year, Gove*ftment, with their large surplus, are able to announce a 
great reduction in the provincial contributions, and if we insist that the 
salt tax must go, perhaps we realize from the hint given by the Finance 
Member that the choice would then lie between provincial contributions 
or retention of the salt duty as it is. Now I  want Honourable Members 
of this Council to consider what would be the effect. Provincial contribu
tions have to be paid under a statutory obligation; the salt duty is a thing 
which rests on the vote of both Chambers. We can reduce the salt duty 
whenever we think it can be conveniently done, but to get rid of the 
provincial contributions, the Act has to be amended. Now it is a difficult 
thing for us to do. W e are just on the point of getting rid of the provincial 
contributions, and therefore let us accept that as the first (measure, and 
let us come to that stage when we get big surpluses in our Budget and 
then we can consider the question of the abolition of the salt duty^Rrst, 
That will be the right course for this House to adopt. Under these circum
stances, Sir, I  rise to support the amendment. But let it be clearly under
stood that I  do not accept the arguments advanced by the previous sup
porters of this amendment, but I  do it with only one object, and that is 
•this, that our action should not interfere with the question of provincial 
contributions, and on these grounds, Sir, I  support this amendment.

* T h e  H o n o u r a b le  S a r d a r  C H A R A N J I T  S I N G H  (Punjab: N om inated 
Non-Offi<?ial): Sir, I  beg to  support th e  am endhnent. The question of the 
salt tax has been so thoroughly threshed out in the past that I  would never 
have believed it possible for any responsible politician to bring forward the 
bogey of a salt tax agitation again. Still this is what has been done by 
reducing the tax from Rs. 1-4 to annas 10 per maund. While we were 
waiting and looking for a gesture of co-operation and good-will, we have 
been offered this gesture of obstruction. The relief proposed is 10 annas 
per maund. Firstly, it is so infinitesimal that it can never filter down to 
the consumers. Secondly, supposing for the sake of argument that it doe9 
not get frittered away, let us see how much it works out to per head. One 
person cannot consume more than one pound of salt at the most in one 
knonth. Therefore, what each individual would save in one month works 
out to 1£  pies onlv. On the other hand, wKat India stands to lose bv 
this re d u ctio n  a m o u n ts  to no less than 3 crores 12 lakhs pfer annum. 1 
am sure no one seriously contends that the re lie f of 1£ pies per head pe? 
month*is worth the sacrifice of the remission of the provincial contributions 
which must1 necessarily g o  if this amendment is not accepted. I  woul 
therefore ask the Honourable M efaibers of thia' House not to be led 
bv that school of thought with whom sentiment rather tlian reason has

•Speech not corrected by  the H onourable M ember.
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become an article of political faith. For thi? Bou*q not to ^acoept this 
amendment would be the height of irresponsibility. I  would th e re to  
strongly commend this amendment to the acceptance of this Honourable 
House.

T h e  H o n o u r a b le  R a i  B a h a d u r  L a l a  R A M  S A R ^ N  D A S (Punjab : 
Non-Muhammadan): Sir, I  rise to support the amendment* I  \io so, 
Sir, after a deep consideration of the question. 1  agree with my friend, 
the Honourable Sardar Charanjit Singh, that the reduction of the salt duty 
to ten annas will not materially affect the poorer classes. He has worked 
out the incidence of this duty on the poor to 1 J  pies per inonth. This, 
Sir, is, I  should say, the only evenly distributed form of taxation, and 
this sort of taxation is not so much felt by the people as appears to have 
been said in this House and elsewhere. I  therefore, Sir, am for the 
restoration of the salt tax to Rs. 1-4.

T h e  H o n o u r a b le  M r . P. C. D E S IK A  C H A R I (Burma: General): 
Sir, I do not want to give a silent vote on this very important question. 
Sir, very much has been said about the unwisdom of a reduction and about 
the wisdom'of a restoration, and I  would say that the point has been unduly 
stressed by my Honourable friend, the Honourable Sir Maneckji Dadabhoy.
I do not know what makes hi!m think that whenever there Is a demand, he 
should characterise it as a purely political demand. v Sir, in this case I  
would admit that there is a political demand— it is largely a political 
demand— but one has to admit also that there is a good deal of economic 
demand also. (The Honourable Sir Maneckji Dadabhoy: “ No.” ) Sir 
Maneckji Dadabhoy emphatically says “ No” . I  would only remind the 
House to consider this question that, whatever Imay be the incidence of 
taxation, however small and slight it may be, it has to be considered with 
reference to the capacity of the people to p a y; at any rate even Honour
able Members of the type of Sir Maneckji Dadabhoy would admit readily 
that here is an incidence which would fall somewhat heavily on the man 
who has got little or no means * of subsistence, and the position is ag
gravated by the large class of unemployed labourers in this country. But 
I should not be taken to endorse the view that the time is ripe for intro
duction of the reduction of the duty on salt. Sir, I  am always for the 
reduction of any incidence falling on the poor. But here we have got a 
very difficult position. We have to consider whether the restoration of the 
salt duty to Rs. 1-4-0 or the denial of provincial contributions works greater 
evil to the greatest part of the population. Judging by the standard of 
the greatest good qf the greatest nuknber, I  woula say that the reduction 
from the original duty of Rs. 1-4-0 has necessarily got this unpleasant 
effect. The Reforms have been working under very unfavourable condi
tions and we have Keen given, especially in the provinces, a very difficult and 
creaking, machinery which requires much oiling, and I would urge that 
whatever may t>e the difficulties which the poor people may be subjected 
to by maintaining the duty at Rs. 1-4^0, it is imperative that some grease 
ought to be give® to these provinces to work this creaking machinery. 
•Seven years fcave passed since the Refoiiq&s have come into existence and 
the nation-building departments, which; have been entrusted to the Trans
ferred Departments in tfce provinces, have not had a fair trial. Let us 
at least give them some little, breathing time, soaje little support, to ̂ enable > 
tfcepv to show to ,thef.Statutory Commission tfyat .they capable of tunc- 
tionii^ if targ££. powers a*e granted. Sir, itv is 'only ontM s

o^y^-tbat I ,would qrge Jh e  reskfffrlwm pf the duty to Rs, 1-4-0-
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There is also another aspect of the question which weighs heavily with m e  
and it is this. We are put to a test whether under certain circutmstances,. 
when there is popular and political clafcnour, we are in a* fit position to 
realise OUr responsibility and to shoulder that responsibility. Here is an. 
unpleasant task and the acid test. I  would say, Sir, that in the interest 
of further advancement of Reforms, with a view to show that we can, 
shoulder responsibility under trying conditions, this restoration of the origi
nal duty of Rs. 1-4-0 is desirable, and I would also say this, that the restora
tion of the Rs. 1-4-0 duty is a natural corollary and would give the repre
sentatives in the other House an opportunity of further considering whether 
they ought not to consider the desirability of showing under very trying 
and tempting circumstances that they are capable of feeling and realising 
their responsibility, so that they may be grfeted further Reforms which 
they can shoulder with better results than they have been doing under 
these Reforms which have been half-hearted. With these words, I  support 
the amendment which has been knoved.

T h e H o n o u r a b le  M r . A. P . L . B R A Y N E : Sir, I  rise on behalf of the 
Government to support the amendment of my Honourable friend Colonel 
Nawab Sir Umar Hayat Khan. I  should like first to remind the House 
exactly what the original proposal to remit contributions to the extent of 
546 lakhs means to the provinces. I  include both the temporary and the 
permanent remissions: *

Madras .
Bombay .
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Bengal . .
United Provinces 
Punjab . . #
Burma . , ,
Central Provinces .
Assam . . .

I  would ask the House to ponder over these figures and see what they mean: 
to each province. To Bombay they mean the balancing of a deficit budget 
and relief from all the worry and difficulty of a serious financial situation. 
In other provinces these large sums mean increased expenditure on schools- 
and colleges, on hospitals and medical relief, the improvement of public 
health and the development of agriculture. All this disappears if the 
reduction of the salt duty stands. And what is the benefit for this sacrifice 
imposed upon the provinces? The benefit is that each individual in India 
escapes, in theory, taxation to the extent of about 1 J  annas a year. I  would 
ask the House to consider How far in their opinion the well-being of the 
community will in any way be improved by this trifling increase in their 
purchasing power. • I  make bold to say that those who benefit would never 
be sensible of any benefit at all. The incidence of the tax is, as the 
Honourable Sir Umar Hayat Khan said, extremely small and falls on a  
section of the population whicfi probably contributes very little1 towards the 
protection which they receive from the State, and it should be remembered 
that the burden, if burden it is, is far less than it was in previous* years. 
In 1844 the incidence of the tax was Rs. 8-4-0 per maund. From 1888 
to 1908 it was Rs. 2-8-0 ; it fell to Re. 1 in 19t)7 and then rose to/ Es. 2-8-0  
it  1928. In 1924 i t  fell to Rs. 1-4-0, It is only necessary to consider 
this proportion which the expenditure on salt of the individual tax-payer
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86 „ ,
60 „
22 „ and
15 „
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in 1900 bore to the low wages then prevalent and the proportion to-day 
with salt at 1-4-0 and a much higher scale of wages to realise how much 
less1 a part the salt tax now plays in the domestic economy of the masses 
of the population. Much has been said at various times of the burden 
imposed upon the poor man by this so-called iniquitous levy upon a neces
sity of life. I  wonder how far the Honourable Councillors of numerous 
Municipalities in the country remember this argument when they consider 
their annual budgets and especially their revenue from octroi which is 
imposed on necessities such as foodgrains, ghee, fire-wood, etc. For 
example, in the Municipality of Allahabad which I  understand is largely 
governed by nationalist influence, I  believe the incidence of the octroi duty 
is Rs. 4 per head per annum as compared with an incidence of salt tax 
of Re. 0-3-6. I  therefore ask the House to compare the advantages which 
India will reap from the total remission of the provincial contributions with 
the imperceptible advantage to the individual of the lower salt tax and 
then, if they are satisfied, to support the amendment which my Honourable 
friend has proposed.

T h e H o n o u r a b le  th e  P R E S I D E N T : The original question w as:
“  That clause 2 do stand, part of the Bill.**

Since which an amendment has been moved:
“  That in clause 2 of the Bill for the words * ten annas * the Words * one rupee and 

four annas ’ be substituted.**
The question is that that amendment be made.
The Council divided:

AYES—28.
Akbar Khan, The Honourable Major 

Nawab Mahomed.
Brayne, The Honourable Mr. 

A. F. L.
Charanjit Singh, The Honourable

Sardar.
Oommander-in-Chief, His Excellency 

the.
Corbett, The Honourable Mr. G. L.
Dadabhoy, The Honourable Sir

Maneckji.
Das, The Honourable Mr. S. R.
Desika Chari, The Honourable Mr. 

P. C.
Evans, The Honourable Mr. F. B.
Forest, The Honourable Mr. H. T. S.
Gray, The Honourable Mr. W. A.
Habibullah, The Honourable Khan

Bahadur Sir Muhammad, Sahib
Bahadur.

Haig, The Honourable Mr. H. G.
Manmohandas Ramji, The Honour

able Mr.

McWatters, The Honourable Mr. 
A. C.

Mehr Shah, The Honourable Nawab 
Sahibzada Saiyad Mohamed.

Misra, The Honourable Pandit 
' Shyam Bihari.
Muhammad Hussain, The Honourable 

Mian Ali Baksh.
Nawab Ali Khan, The Honourable 

Raja.
Rainy, The Honourable Sir George. 

Ram Saran Das, The Honourable Rai 
Bahadur Lala.

Sams, The Honourable Mr. H. A. 
Stow, The Honourable Mr. A. M. 
Swan, The Honourable Mr. J. A. L. 

Tek Chand, The Honourable Diwan. 
Thomas, The Honourable Mr. G. A. 
Thompson, The Honourable Sir John 

Perronet.
Umar Havat Khan, The Honourable 

Colonel Nawab Sir.

NOES—9.
Govind Das, The Honourable Seth. 
Mahendra Prasad, Tbe Honourable 

Mr. • .
Mukherji, The Honourable Sri jut 

Lokenath.
Ramadas Pantulu, The Honourable 
Mr. Y.

Rama Rau, The Honourable Rao 
8ahib Dr. U.

The motion was adopted.

Roy Choudhuri, The Honourable 
Mr. Kumar Sankar.

Sinha, The Honourable Mr. Anugraha* 
Narayan.

Suhrawardy, The Honourable Mr.
Mahmood.

Zubair, The Hoiftrarable Shah 
Muhammad.
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Clause 2, as amended, was added to the Bill.
Clauses &, 4, 5, 6 and 7 were addod to the Bill.
Ib s  Honourable t h e  P R E S I D E N T : The question is :
“ Th*t Schedule I do stood part of the Bill.”

T h e  H o n o u r a b le  S e t h  GOVIND DAS (Central Provinces: General): 
Sir, I rise to move my amendment which reads thus:

“  In Schedule I to the Bill in the proposed First Schedule to the Indian Post OfAc* 
Act, 1898, for the entries under the head 4 Postcards ' the following be substituted :

* Single ... ... ... ... Quarter Anna.
Reply ... ... ... ... Half Anna

Sir, at the very outset I  should point out that I  am not going to make 
practically any speech on this question. It  is not, Sir, because I  do not 
think it to be an important measure that I  propose to do so. I  think it to 
be an important measure and a most important measure, but my reason 
for not making any long speech is that I  think sometimes observing silence 
is better than speaking.

T he H onourable Sir M A N E C K JI D A D A B H O Y : What about your 
other speeches?

T he H onourable Seth GOVIND D A S : I  want to leave it to the M em 
bers of this House and the Government to deal with this question which 
has been moved in this House as well as in the other place so many times 
and is a question which has a very great concern with the poor and with 
those poor who really need relief and badly need it. Sir, I believe I  am very 
reasonable, in fact over-reasonable, in moving this amendment. I  have not 
moved any amendment regarding envelopes, and I  am only moving an 
amendment regarding postcards which are generally used by very poor 
people. I  have been pointing out on the floor of this House many times 
that if Government wished to relieve the poor they could do so. They 
have sufficient money for their purpose. They have sufficient money to 
spend on highly paid civil and military services. For this only 80 lakhs 
are wanted, according to their own calculation. According to ua it will 
be much less because the sale of postcards will increase. 86 lakhs is a 
trifling sum for the Government who is spending huge amounts on so many 
other things. Therefore I  want that at least on this point Government 
should be reasonable. With these few words I  move my amendment.

T h e  H o n o u r a b le  S r i j u t  L O K E N A T H  M U K H E B JE E  (West Bengal: 
Non-Muhammadan): I  give my wholehearted support to the amendment 
so ably moved by my Honourable friend. There are three points to be 
considered, firstly, whether the increase in the rates has affected the poor 
masses of India and whether there is a consequent fall in the sale of post
cards, secondly, whether the Postal Department is made a paying or a self
supporting concern in any other countries having national Governments, 
thirdly, whether Government iB justified in persisting in the increased rates 
on postcards even when the Budgets have been showing surpluses.

.Sir, in comipg to the first point, I  think up till now Government have 
not been able to produce any convincing arguments against the abrupt 
decrease in the sale of postcards from 650 millions in 1921-22 to 5S0 millions 
fust after the existing rate was enforced. Further the argument of the
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Government that the people are getting used to the higher rates haa b$en 
falsified by the fact that when the postcards were selling at a quarter anna 
the increase was 88 millions in 19 18-19  than that of 1917-18* 42 million* 
xn^re in 19 19 :20 than 1918-19, whereas on the contrary the increase of 
sale of postcards was nearly 6 millions higher in 1928-24 than that m 
1922-28 and about 8 millions higher in 1924-25 than in 1922-28. In one 
word it means that in the two years 19 18  to 1920 the increase in the sale 
c f postcards was nearly 80 millions, whereas the increase in the two years - 
1928-25 was only 14  millions. Even if we take $he figures of the last 4 
years from 1923, the increase in the number of postcards is only 27 millions, 
whereas the increase in the two years in 19 18  to 1920 was as much as ^0 
millions. Sir, this conclusively proves that the masses do feel the heavy 
rate on postcards and do not use them unless very hard pressed to do so. 
Then, Sir, with the industrial development in the country a considerable 
portion of the village and rural population leave their families in their 
village homes and go to earn their wages in industrial centres and urban 
areas. As such, if the rates of postcards had been at pre-war rates the 
increase in the sale of postcards would haye been a number of times greater 
than even those of the years 1918-1920.

In coming to the second point, I  may state generally that in the count
ries having national Governments postal service is effected even at the 
expense of general revenues of those couptries. Sir, I think I  will not be 
wrong if I  say that in the United States of America having a government of 
the people, the national Government of the country makes a large con
tribution for postal service from the general revenues. But here in India 
the bureaucratic Government is too wooden to be compared with any civilis
ed and growing form of administration. The increase once effected in any 
tax by them must always be persisted in for grinding the masses, to get 
out more money for meeting Lee loots and spending on standing armies 
required for Imperial purposes.

Sir, in coming to the third point, whether the Government is justified , 
in persisting in the increased rate, I  can only say that in 1921-22 the increase 
was sanctioned by the Indian Legislature in order to balance the Budget 
which was otherwise going to be a deficit' one. But in these days when 
Budgets are surpluses there is no justification for the Government in per
sisting in the enhanced rate. I  am certain that if the Government of this 
country would have been a humane institution then they would have found 
out ways and means to reduce postal rates and at the same time give the 
employees proper relief. Sir, if we urge the reduction of any taxation in 
the country Government will always put forward their antediluvian argu
ments of a fall in revenue. Sir, if we had.the real power then it would 
have been for us to give the cloth and for the Government to cut its coat 
accordingly. But unfortunately we are slaves in our own country and there
fore we are expected to do what our masters bid us to do even for tbeir 
own benefits and gains.

Then, Sir, there is the question of the deficits of the Telegraph and the 
Telephone Departments which are the pet children of the bureaucracy, for 
with the help of these and the military it will be easier for them to keep the 
people of this country in bondage for a longer period. Further, this Gov
ernment spends some 58 crores on military expenditure, can find out 
millions for creating an Indian aerial fleet, will certainly find out crores, 
when necessary for the creation of the BoyaJ Indian Marine, can grant Lee . 
Loot to the members of the steel frame administration and can spend
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some 25 crores in manipulating the stabilisation of the exchange ratio at 
the unjust figure oi Is. 6d. simply for helping what I  should name as the 
Blackest Loot. B u t the same Government brings the argument of a fall 
in revenue and postal earning when it is a question of relief to the people 
of the country by a few millions. W hat justification has Government to 
utilise the surpluses in the postal side to meet the deficit of the Telephone 
and the Telegraph Departments? What steps have Government taken to 
make the said two Departments self-supporting after the insistent demand 
on Jihe popular side in the Indian Legislature ? Why could not Government 
fina its way to increase the telegraph rates? The reason is plain and 
simple because it will touch the pockdts of the White Business men in this 
country who are said to be great patrons of the Telegraph Department. 
Why could not the Government raise the rates on imported catalogues 
and printed matter? W hy do not Government raise the rates on parcels? 
All these which I  have mentioned are no concern of the masses. They 
never care for Whiteaway s catalogues or Francis Harrison's sale notices. 
Knowing all these, we Indians, and especially on this side of the House, can
not but press for the reduction of rotes on postcards which are the only 
means of communication for the poor masses of India. But the Govern
ment, a« I  have said, is too wooden to accept! any of such suggestions which 
ultimatelv affects the business of our masters and their countrymen. 
Further, I  ask the Government that every now and then we hear from them 
sympathy for the masses but where are those crocodile tears now? W hy  
do not they come forward with the suggestion of reduction of postal rates 
and increase.of telegraph charges?

Lastly, I  take this opportunity of congratulating my friend the Honour
able Sir Bhupendra Nath Mitra for making the following statement in the 
other House. He said:

“ It is hardly oorrect to say that the surpluses in the Postal Branch are contributed 
by the poor man. As has been pointed out by Sir Geoffrey Clarke several times on 
the floor of this House that our rural post offices do not pay.”

And he went on and said further: 4

“  The surplus in the postal branch must therefore be contributed largely by men 
living in the big cities and urban areas who are the very people interested in the tele
graph and connected services. ”

Sir, we on this side of the House do not agree with what my Honourable 
friend the Member in charge said in the other place. The whole statement 
is based on the wrong assumption that the urban population are always 
richer. On the other hand, Sir, it is just the reverse; with the exception of 
a few important cities like Calcutta, Bombay, etc., most of the earnings 
of the urban post offices come from the poor. As I  have already said, in 
these days of easy means of conveyance and of industrial development, the 
rural population is gradually moving towards the urban areas and indus
trial centres and the wage-eamers of these centres contribute most of this 
postal surplus. In this connection I  would like to ask my Konourable 
friends opposite whether there is any other post office where the postal 
earnings are more than in the few in Tatanagar or in the neighbourhood 
of the jute mil! areas in Bengal. But who contribute to the earnings of 
these post offices? It is the daily wage-eamers who send letters to their 
village homes. The earnings never come from the few European managers 
and officials of these industrial centres.
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Lastly, I  would ask the Government to consider the matter seriously and 
favourably as the increased rates in the means of cheap communication is 
shattering further the already shattered belief of the masses about the 
advantages and benefits of your administration. . The resumption of a 
cheaper means of communication will, I  believe, not only redress a main 
and real grievance of the public but at the same time will bring to the 
Government blessings in disguise by pacifying the masses at least to a 
certain extent. Here is an opportunity and I  appeal to my Honourable 
friends opposite not to let this chance go by. It is now high time that 
Mr. Ley 's  "hardy annual”  should be uprooted once for all by the reduction 
of the rates on postcards.

With these few remarks, Sir, I  wholeheartedly support the amendment.

T he H onourable M r . P. C. D E S IK A  C H A R I (Burma: General),: Sir, 
I  want to say a few words about this very ilmportant amendment which 
has been engaging the attention of this House as well as of the other place 
so often. Last year in speaking on a similar amendment I dealt with this 
question at great length, but I do not propose to go in detail into this 
matter on this occasion. Sir, in a House like this there is a feeling of 
depression when questions of popular demands are brought in. On one 
of my Resolutions the Honourable the Home Secretary referred to a term 
used in the game of tennis. He characterised my Resolution on one 
occasion ae an atteimpt to get as many 4‘love Bets" as possible. I  would 
ask the Government if they have not a feeling of satiety in having repeated 
love sets here. All the same we are continuing in this Council at least 
to give pleasure to the Treasury Benches to enable them to get love sets 
as often as possible. But we are here doing our duty by pur constituencies. 
There is a very large demand in the country for the reduction of postal 
rates. Sir, the figures which are given in these voluminous pages are not 
easily understood even by people who take some trouble and much less in 
the case of the mass of the people, who cannot be convinced by any amount 
of reason or the cold logic of facts in the shape of these figures. More 
especially is that the case when the figures of different Departments 
are presented to us merged in one head, though presently we may be told 
that separate accounts are being maintained for all these Departments. 
Sir, they take particular care to show that this Department, which we 
thought to be self-supporting, is only arriving at that ideal and has not yet 
dbme to it. But really speaking, if you look at the budget of the Postal 
Department you find that every year there has been a profit, and this 
year I  find that the Postal Department has earned a profit of more than> 
24 lakhs of rupees. But these budget figures' unnecessarily burden the 
Postal Department with a good many items of debit which that Depart
ment ought not to bear. First there is the item, of interest charged to 
revenue. Sir, after all what are these capital charges on which interest is 
being paid? They are the charges for buildings, etc., provided from, 
general revenues, and the general revenues have been to some extent aug
mented Ity the revenue from the Postal Department. Also I  am not ir* a 
position to say how much of that capital expenditure has been furnished by 
the Postal Department, but I  take it that it has been somewhat consider
able. Sir, this Pbstal Department is treated in a very step-ftnotherly way 
by the Central Government. It does* hot receive the same sort of atten
tion which the military side receives. I  am only referring to one aspect* 
of it. The Railway Department is giving a concession to the Military
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Pepartmaxvt, I  would i request fchatthe same concession may b6 given 
to the PoqtaL Department. After all the railways and the post offices are 
sister departments and there is a good reason for the Railway Department 
to show some concession to the Postal Departments by doing away with 
the charga* which they at present make against the Postal Department. 
That would add something more to the profits of the Postal Department. 
Sir, the Retrenchment Committee suggested that the cost of maintenance 
of this Department may be as low as 8£ crores. We find, Sir, that the 
reoommendations of that Committee have not been adhered to at all in 
the matter of expenditure. Expenditure in this Department has been 
going up, and we are now told that if this popular insistent demand is met 
then the general revenues will be compelled to pay a subsidy. And they 
go on to say, if you ask for a subsidy for this Department why not pay 
subsidies to several other Departments as well? I  say, Sir, this Postal 
Department is not merely a commercial concern. I  find originally the 
Government of India were inclined to regard it purely as a commercial 
department and they wanted to work it purely on the same lines as a 
merchant runs a business which has no pretensions to being of national 
utility. But the Postal Department is an agency of very effective national 
utility in various directions, and when such is the case is it not right and 
proper that the general revenues should pay a subsidy? The principle 
has been well established that no civilized Government should refuse to 
subsidise an agency for national utility. After all, when we look into the 
question. We find the general revenues are asked to pay a subsidy to the 
sister department of Telegraphs and Telephones, and we find also that 
subsidies are being paid to other departments in which the public at large 
is not interested. Take, for instance, the Ecclesiastical Department. I f  
the Ecclesiastical Department has to be maintained, where is the need 

12  Noon *or general tax-payer to subsidise that Departiment? In  
N* fact the general tax-payer is practically not subsidising but pay* 

ing the whole cost, the entire cost, of the Ecclesiastical Department, which 
cannot be said in any sense to be an institution of public utility in the 
larger sense. It may serve the purposes of a particular community, but 
it does not Berve general purposes. So, after all, this question of a Bubsidy 
is a stale thing which is brought up every time this deJmand arises, and 
this is therefore after all a very strained attempt to explain away a very 
difficult position. The Government of India cannot deny that there is a 
large demand in this country and that this is a demand which ought to be 
knet. Sir, after all. we find in more advanced countries' where the cost of 
living is higher— for instance in the United States of America,— the postal 
rates are kept as low as possible. The general principle that is applied 
in all these cases is that in the matter of sueh vast importance, in the. 
case of an agency which serves such a large purpose, this narrow and 
restricted and technical view of things ought not to prevail. We expect 
from the Treasury Benches some sort of sympathy and support for such 
a large popular demand. Sir, I  am conscious that there is ample scope 
within the Department itself to find the ways and fcneans to effect this 
reduction of postage and at the same time not trench upon the resources 
of general revenues. It  is, after all, a small item : and if the general 
revenues ought to pay some amount for i some time at least to keep down* 
the postage, it is a , very necessary thing because, after all, in a laxge* 
Budget involving several crores this small iteim of a few lakhs, o f rupees
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lakhs,— if you make the reduction, it will come to Es. 87 lakhs, but we . 
have to take into account, as explained last year, that there will be a 
reduction of traffic in letters from the increase of traffic in postcards. 
Taking these two things together, it is not likely to come to any~ figure 
aver one crore of rupees. But this one crore of rupees will not be the 
loss that will be sustained. Sir, bv the reduction of the postage, it is’ not 
denied, and I do not think it will be seriously disputed, that there will be 
a large increase in the traffic, and this large. increase, to anticipate the 
arguments of the Treasury Benches, would lead to a larger and larger 
subsidy. Sir, 1  join issue and say that a larger subsidy will not be neces
sitated. No doubt the staff may have to be increased in the lowest grades, 
and, after all, the higher ranks of the Post Office are quite enough so 
far as the controlling agency is concerned, even though there is a larger 
traffic; and after all, it is bound to result in a profit; though not propor
tionate to the increase in the traffic, it is bound to result in a profit to 
some extent, and this subsidy is bound to go on decreasing year by year; 
and this aspect of the case, that the reduction of the price of the postcard 
will automatically increase the traffic, is a consideration which ought to 
weigh very heavily with the Members: of this House. Sir, if the
Post Office is a national agency, is there any reason why the fullest 
benefits of that national agency ought not to be enjoyed by the 
mass of the population who want it? If, by putting up the price of post
cards you prevent a large number of people from taking advantage of 
this national agency, is that not a sufficient reason to give some sort df 
support to that national agency which will make it more and more efficient 
in the interests of the greatest good of the greatest number? Sir, I  know 
that the Honourable Member in charge of the Post Office will say, “ We 
are going to improve the position of the postal clerks” . But it is* unfortu
nate that - this improvement in the pay and prospects of the postal em
ployees should be coupled along with this larger demand for a reduction 
in the price of the postcard. Sir, in the matter of higher appointments, 
when they want to give allowances and increases' of pay to the higher 
Btaff, they take particular care not to bring forward the ultimate effect 
upon the revenues of a particular Department. But. it suits them to 
bring forward this one excuse so that people who have got some sympathy 
lor the reduction of postcards may be induced to vote against it. Sir, 
this1 is not a reasonable attitude to take up; and after all, last year, after 
the Swarajist Members walked out, this Council very nearly passed an 
amendment on the same lines brcftight forward by my fnend, the Honour
able Lala Bam Saran D as: and I  say, Sir, those people who voted on 
that occasion should consistently vote also on this occasion; and I  do not 
think anything else has intervened between last year and this year to take 
away the support of those people. On the other hand, I  would submit 
that there is a better reason for giving a larger support this year. We are 
assured, Sir, tEat the finances of the country are in a verv sound condi
tion. We are assured also, and there is a sort of prophesy, that the 
Budgets for the coming years' also like the Budget of the present year would 
result in realized surpluses. In these circumstances, I  think there is a 
greater need for supporting the amendment of my friend,  ̂the Honourable 
fSeth Govind Das, as it is quite, opportune, and the time is npe for giving 
effect, to this popular demand whicl; has been denied for so many years. 
With these words, Sir, I  heartily support the almendment.

(The Honourable Sir Maneckji Dadabhoy: “ How many” ?)__say 90
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T h e  H o n o u r a b l e  S i r  M A N E C K JI D A D A B H O Y : Sir, as I  propose to 
vote against this motion (An Honourable M em ber: “ As you always do.” ), 
I  would like to explain my position as to why I  have come to that decision. 
Let me assure this1 House and Seth Govind Das that I  am in deep sym

pathy with this amendment. (An Honourdble Member : “ Lip sym pathy/') 
No, not lip sympathy, practical sympathy. I  am in deep sympathy with 
the amendment, and I hope the time will come as early as possible when 
this * much-needed relief will be given. I am entirely in favour of this, 
but my humble opinion is that this is an inopportune time for pressing on 
the Council an amendment of this nature. What do we now find? As q» 
matter of fact for the year 1926-27 the revised Budget points to a net loss 
of Rs. 7 lakhs as compared with the original estimate of Re. 10 lakhs in 

iihe combined revenue of the Postal and Telegraph Departments. We 
are there confronted in the first instance with this important fact that 
this Department is working at a loss, and next year there is not much 
hope, according to the speech of the Finance Minister, of effecting any 
improvement in the matter.

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM  SA R A N  D A S : What about 
the Postal Department alone?

T h e  H o n o u r a b l e  S i r  M A N E C K JI D A D A B H O Y : M y friend asks 
“ What about the Postal Department alone,”  and my answer is that before

reduce the stamp duty bn postcards it is imperative on our* part to 
raise the starving salaries of postaJ peons and postal clerks about which (much 
has been said in this Council before. (An Honourable M ember: v It has 
nothing to do with this.” ) It has a great deal to do with it. If you c&nnot 
understand, I  cannot make you understand. Postal peons are at present 
receiving starvation wages. Their wages have not been increased sub
stantially of late. Their position is a primary object of our sympathy. If 
you want good and efficient postal service your primary duty is to see that 
these postal peons are properly paid according to the general rise in wages.

T h e  H o n o u r a b l e  S h a h  M U H AM M AD  Z U B A IR  (Bihar and Orissa: 
Muhammadan): Are you giving an assurance on behalf of the Govern
ment that the pay of the postal peons will be increased ?

T h e  H o n o u r a b l e  S i r  M A N E C K JI D A D A B H O Y : It is not my privi
lege to give any assurance on behalf of the Government. The Honourable 
Member is present here and he will tell you what he thinks’ of it. A t ' 
present I  am expressing my view on '‘the subject that I  think it is more 
obligatory on our part that we should ameliorate the condition first of 
these wretched servants before we go and have a reduction . . . .

T h e  H o n o u r a b l e  S h a h  M U H AM AD  Z U B A I R : It  is not in our hands, 
Sir.

T h e  H o n o u r a b l e  S i r  M A N E C K JI D A D A B H O Y : You cawnot have 
-everything at one and the saline time. It is not in your hands, it is not 
in my hands, it is not in the hands of the Government.

T h e  H o n o u r a b l e  Mr . MAHMOOD S U H R A W A R D Y : We want both. 
We want both the reduction in prices of postcards and an increase of the 
pay of postal peons, etc.
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T h e  H o n o u r a b l e  S i r  M A N E C K JI D A D A B H O Y : I  hope you will get 

both, and I  shall be very pleased to see when you get them.
T h e  H o n o u r a b l e  t h e  P B E S I D E N T : T h e  Honourable Member has got 

Into the habit of holding conversation with other Members of the House. 
He complained of interruptions, but I  think the House will be with me 
when I  say that the Honourable Member invites them.

T h e  H o n o u r a b l e  S i r  M A N E C K JI D A D A B H O Y : I  am sorry. I  will 
.take no notice of any observations that !may be made. That is one reason 
why I  consider that this is not the opportune time. Moreover, Honourable 
Members have not pointed out to us where the money is to come from. 
If they had indicated in the course of their speech a constructive programme 
as to how this money of 87 or 90 lakhs, which is nearly a crore of rupees, 
•is to be found, I should have been happy to revise my opinion. I  am 
certainly not going to allow this year anything, so far as I am personally 
concerned, to conflict with the total remission of provincial contributions. 
I want that millstone should for all time be removed now and when we 
get this opportunity it should be wholly removed, and when it is removed 
I  shall be the first, and very happy indeed, to join my colleagues here in 
pressing for suitable and appropriate reductions in matters of taxation. 
But this year we are precluded from doing so, because if we do make a 
(movement in any other direction, we shall be retarding in part the remis
sion of provincial contributions, and I hope even my Honourable friend Mr. 
Bamadas Pantulu will agree that his province is in much greater need of 
187 lakhs this year than any relief or remission in other directions. Then 
also the question is, once we get rid of provincial contributions and we 
have a surplus, our duty will be then to consider which relief should get 
precedence. Here my friend asks for this. My friend on the lyght has 
got another amendment for reduction of the super-tax. We cannot have 
all at one and the same time. We will have to consider the respective 
merits of each deimand, and how far it is justified; and when we get rid 
of the provincial contributions, and when we have got a surplus, then the 
duty of this Council will be to examine eaoh demand and to see which 
should get real precedence in the matter of reduction of taxation. It is 
for these reasons, with great reluctance, I  sun compelled to oppose this 
amendment, though my full sympathies are with the Honourable the Mover.

T h e  H o n o u r a b l e  Mr . A. C. M cW A T T E B S (Industries and Labour 
Secretary): Sir, the Honourable the Mover of this amendment was com- 
mendably brief in his remarks and I  will endeavour not to detain the House 
too long in replying to them. This is not the first occasion on which I  
have taken part in the debate on an amendment of this kind to the 
Pinance Bill. But on this occasion I  am particularly glad to be able to 
approach it not merely from the financial point of view, but from the point 
of view of the interests of the Department with which I  am now connected, 
“because I  hope to convince the House quite easily that from the point of 
view of that Department, as well as from the point of view of general 
/finances, ît will be most undesirable to accept this amendment.

I  will deal first of all with the question of the cost. The Honourable 
the Mover mentioned the figure of Bs. 86 lakhs which is approximately 
correct. W e ought to take of course the figures of traffic •stimated for the 
coming year, which would bring the figure to about Bs. 90 lakhs. But 
apart from that, on the question of cost, there are two important consider
ations to remember. The first is that if*you have a postcard rate of a quarter 
of an anna and a letter rate of one anna— and there are no proposals before
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m  ior the amendment oi the letter rate— it will be an uneconomical 
arrangement* because the gap between these two rates is too large and 
you will have a diversion of traffic from letters to postcards. As 1  shall 
show later on, the postcard is used not only by the poor man but very 
largely by the business man. And the business man is much the same all 
tbe world over. The business man, especially if he is a successful business 
man, “  needs must love the cheirpest when he sees it ,"  and therefore there 
is no doubt whatever that wte shall find a large diversion of traffic from the 
letter to the postcard, from the more productive rate to the uneconomical 
rate. Thera is a further point. We expect of course by the reduction in 
the rate that there will be an increase in the traffic in postcards. But I  
would point out that if we are selling postcards at an uneconomical rate, 
that is to say, if the revenue which we get from the postcard is less than 
the cost of the staff we employ to handle it, it follows that any increase in 
the traffic must simply add to our loss and not reduce it. It is only in 
the very small one-man post offices that we could handle this extra traffic 
without additional staff, and therefore, generally speaking, although the 
overhead chaises would be somewhat spread and therefore the loss on the 
additional traffic would be proportionately less, there would still be a loss 
and every increase of traffic will merely add to the loss. Therefore I  con
sider tbatHhe House should take a figure of at least a crore as the probable 
loss if this amendment is accepted. ’

As regards the general financial policy which governs the administra
tion of this Department, it is that the Department, being a public utility 
concern, should not be run at a profit nor, on the other hand, should it be 
a burden on the tax-payer. After all postal rates are not a tax at all, they 
are merely payment for services rendered. Now, I  suppose every Member 
Of this House will have seen this Memorandum which I  have in my hand 
and which was circulated recently; It  shows the latest figures for the 
working of the Department. In the current year the joint Department 
will be working at a loss of about E s. 7 lakhs, and in the coming year we 
hope that the loss will be reduced to the much smaller figure of about 
Rs. J  lakh. In other words we hope that the joint Department will be 
practically covering its expenses. This Memorandum also shows the 
figures of each of the separate branches of the Department. At the present 
time I  do not think it is necessary for me to go in any great detail into the 
question of the commercialisation of accounts, as I  had occasion to speak 
on it in the House a few weeks ago. The Memorandum on the commer
cialisation of accounts was presented to the Public Accounts Committee of 
the other House and, I  believe, met with their general approval. The new 
accounts present the figures separately of the three branches of the Depart
ment and the position which is anticipated in the next year is this. The 
Postal Department is expected to work at a profit of 8 lakhs; 
the Telegraph Department at a deficit of nearly 6 lakhs and 
the Telephones at a deficit of about 2 }  lakhs. I  think*the House 
will realise therefore that the conclusion which was arrived at by the 
writers of this Memorandum indicating that neither the Post Office 
nor the Telegraphs would be found to be working at an appreciable profit 
or loss, is substantially correct. B u t there is one further point. In 
so far as the Telegraph Department is working at a loss, it is due 
very largely to the specially firivil^ged rates which are allowed for 
press telegrams. In every country, and quite rightly, specially privileged
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iraiee are allowed for press telegrams because the &e#gptpe* ftftfiU special 
iunctions for the general benefit of the community. It  helps tho spfesd 
of education; and by helping the spread of education and increasing ear- * 
ireflpondence, the newspapers pay back to us through the postal rates a good 
deal of what we lose oil the press telegram rates.

The position then sumply is this. If effect be given to this amendment, 
there will be a loss of approximately a crore of rupees i& the Geneitol 
Budget and that lose pan be made up only in one way, that is by the im
position of other taxation.

I  turn now to what I  regard as a no less important aspect of the ques
tion, namely, the effect of this amendment on the Department itself, and 
.as a preliminary point I  would like to call attention to the figures of traffic 
in postcards. What I  hare to say applies equally to letters, but for the 
moment we are concerned only with the postcard traffic. The House will 

-observe that in the year 1922*29, that is immediately after the rates were 
raised, there was a falling off in postcard traffic of something over 100 
million postcards. T h ey will also observe, if they look at the figures, that 
in the five years before the War the average increase in postcard traffic 
was 14 millions a year. Immediately after the War, however, in the three 
years from 1919-20 to 1921-22, there was an increase of no less than 99 
million postcards, and what was the reason for it? Obviously those years 
coincided with the trade boom after the War, and further the great falling 
off in the following year, which coincided with the increase in our rates, must 
have been laxgely due to the unprecedented slump in trade in that year. 
I think there is one conclusion which we may draw from this, and that is 
that the postcard is used to a great extent by business people. But I  can 
prove that from figures which are even more conclusive. If  we take the 
figures of a purely rural area such as Bihar and Orissa and compare them 
with a large industrial Presidency like Bombay, we find that the popula
tion in Bihar and Orissa is approximately 88 millions and the population 
in Bombay is 27 millions. But the number of postcards used in Bihar 
and Orissa is 33 millions while the number used in Bombay is 110  millions. 
I ask the House to consider what inferences are to be drawn from that. 
Obviously, as indeed we all know, the postcard is largely used by business 
people and the middle classes in the towns . . . .

T h e  H o n o u r a b le  S e t h  GOVIND D A S : And b y  w h o m  are en velopes 
u sed , b y  the p o o r ?  Is th a t s o ?

The H on ourable  M r. A. C. M cW A T T E R S : It is also used by the poor; 
I am only saying a large number of postcards are used by these other 
classes. The further point to which this leads is this, that one result of 

' this amendment will be to hamper us in the development of rural facilities, 
extending post offices in rural areas. I  doubt very much therefore whether 
we shall be doing any very great benefit to the poor man by passing this 
amendment. I  might explain that in the five years leading up to 1924-25 
the number of new post offices increased only by 780. In the last two y e w  
alone we haVe started 1,400 new post offices. I  ask the House to consider 
whether, before we run this Department at a loss, we should not try M  
bring poetffl facilities nearer to the door of every man- * 1

I  npw turn to another aspect of the questita which is also very important 
and that is the effect of gassing this amendment upon the 
service of the staff of the Department. Honourable Members of m i  Ho

o



i 810 COUNCIL or M ;1 [2 6 t h  M a e .  1927.

• [Mr, A. C. McWatters.]
r will no doubt have read the Memorandum Which appears as an appendix 
ho the yellow book that was circulated at the time of the Budget. That 

; Memorandum describes in detail the proposals which have been given effect 
to and which are proposed for the improvement of the conditions of the 
staff. In the current year we shall have spent about Rs. 5,80,000; in the 
.Budget are included proposals amounting to Rs. 12,15,000 and in a full 
year the proposals already sanctioned will cost R$. 24,50,000. There re
main other members of the staff whose case has not yet been dealt with 
and the body of inferior servants, to whom the Honourable Mr. Chari re
ferred, is included among them. They are specially referred to in this 
Memorandum, a body of about 40,000 Government officials. In order to 
deal with all these cases we shall probably require a sum of something like 
Rs 10,00,000, so that the total cost of these improvements in the condi
tions of the staff will cost about 85 lakhs of rupees. I  ask the House to 
consider, if this amendment is passed and the Department becomes a de
ficit department, how the Honourable Sir Bhupendra Nath Mitra or myself 
will approach the Finance Department and ask for further money for the 
improvement of our staff and for the extension of rural facilities. We shall 
be in a very different position if we approach them as a paying concern 
than if we approach them as beggars, as one of the queue of unproductive 
services.

There is one further point. The House a few minutes ago, by restoring 
the rate of the salt duty to 1/ 4  has shown that it desires that the pro
gramme of remission of contributions should be carried out in full. The 
effect of passing this amendment will be to make that programme inopera
tive to the extent of one crore. And I  would especially call the attention 
of my Bombay friends, who stand very low in the distribution list of con
tributions, and ask them to consider how that would affect the Bombay 

.Presidency. And I  would appeal to the House as a whole, when they have 
given generously with one hand not to take away the gift with the other.

T h e  H o n o u r a b le  R a i  B a h a d u r  L a l a  RAM  SA R A N  D A S (Punjab: 
Non-Muhammadan): Sir, I  rise to support the amendment. W hy I  do so, 
Sir, is because people expect blessings in the way of communications from 
a civilized Government. The Honourable Sir Maneckji Dadabhoy has said 
if ways and means be found for finding the money, he will see his way to 
support this amendment . . . .

T h e  H o n o u r a b le  S ir  M A N E C K JI D A D A B H O Y : Not this yea r.

T h e  H o n o u r a b le  R a i  B a h a d u r  L a l a  RAM  SA R A N  D A S : W hy not. 
Sir, we have been seeing during the last couple of years that our Finance 
Member has been underestimating our revenues, and the average under
estimation has run to somewhere near two crores a year.
J believe this year we shall have a similar surplus in the end. W e hop© 
to find a surplus of between 2 and 3 crores. One crore can be easily met 
out of that. Iq case this is not a business proposition we can find this 
90 lakhs by reducing our debt redemption which is now beinfc met on a 
larger s ca le  than what it ought to be. The Honourable Mr. M cW a tte r s  
has Intimated to this House that during the last two years 1,400 new 
post offices hdve been opened and thus facilities have been extended to the 
public. The Post Office, as he himself has said, is run purely on com- 
jaeretal lilies and the opening of these dew post offices must have proved 
xo the Department a paying proposition before these 'post offices were made
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permanent. So by adding permanently to the number of our new post 
offioee we are certainly adding to the postal revenue^. Mr. MoWatters 
has also said that postcards are used by business people more than they 
are used by the people in rural areas. In that connection I beg to say that 
as far as Punjab is concerned we find that postcards are much favoured 
by the poor and rural classes. The comparison between Bihar and Orissa 
and Bombay is perhaps due to the fact that in Bombay the people are 
more literate than they are in Bihar and Orissa, and literacy goes a great 
way to increase postal traffic. The Honourable Mr. McWatters has not 
taken into consideration the normal increase in traffic every year. I think 
the rormal increase in traffic every year will to a certain extent compensate 
for this loss The Honourable Mr. McWatters has also said that there 
has been a deficit of 6 lakhs in the Telegraph Department and 2 lakhs 
and a quarter in the Telephone Department. As far as the Telegraph 
Department is concerned my own opinion is that if the increased rates 
on telegrams were reduced, I  think our revenues will certainly increase 
from telegrams. 12  annas initial fee for an ordinary telegram is ruther 
too high. I remember the days when the four anna telegrams were intro
duced and how the people were using the telegraphs freely. He has also 
said that after the W ar owing to the trade boom there was an increase in 
postal traffic. I hold that at the present time and for the last four years 
there has been constantly a trade depression which has also accounted for 
the loss in postal traffic. I  think, Sir, that when our trade depression re
moves and better times come we would certainly have better postal traffic. 
There is one more point I want to mention before I finish that increase 
in the cost of extra establishment will not be in proportion to the increase 
in postal traffic. The increase in establishment will be quite triflimr as 
compared with the increase in traffic and so the argument put forward by 
the Industries Secretary as regards the extra cost in working the postal 
services does not hold good. B y pressing this amendment I do not mean 
to say that the emoluments of the postal clerks and peons should not be 
increased. They ought to be increased and they deserve the increase. 
With these few words I  support the amendment.

T h b  H o n o u r a b l e  C o l o n e l  N a w a b  S m  U M A R  H A Y A T  K H A N : O n e  o f  
t h e  c a u s e s  f o r  w h ic h  I  s t a n d  t o  sp e a k  is  t h a t  la s t  t im e  w h e n  m y  H o n o u r 
a b le  f r ie n d  L a la  R a m  S a r a n  D a s  m o v e d  a  R e s o lu t io n  I  v o t e d  fo r  it  b e c a u s e  
I  w a s  a s s u r e d  b y  a  c o l le a g u e  t h a t  h e  k n e w  o f  s o m e  c a s e s  o f  h a rd sh ip . 
B e f o r e  t h a t  I  h a v e  s p o k e n  o n  th is  s u b je c t  a b o u t  8  o r  1 0  t im e s  a n d  I  h a v e  
a lw a y s  b e e n  c o n s is t e n t  a n d  sa id  t h a t  t h e r e  w a s  n o t  m u c h  n e e d  fo r  a  r e 
d u c t io n  in  t h e  p r ic e  o f  p o s t c a r d s . I t  is  a  s e n t im e n t a l  c r y  m o r e  o r  le s s  l ik e  
t h a t  o f  s a lt  b e c a u s e  i f  o n e  c a r d  is  t o  b e  w r it t e n  p e r  w e e k  t h e  c o s t  c o u ld  
o t t lv  o o m e  t o  t w o  a n n a s  a  m o n t h .  I  k n o w  t h e  ru r a l p a r ts  w h e re  I  liv e . 
T o  b e g in  w it h  t h e r e  a re  n o  p o s t  o ff ic e s  t h e r e  a n d  s o  t h e  p e o p le  c a n n o t  b u y  
c a * d s . T h e ir  r e la t io n s  a re  g e n e r a lly  in  t h e  v i l la g e  i t s e l f  o r  in  o n e  o r  t w o  
v i l la g e s  r o u n d  a b o u t  w h ic h  t h e y  c a n  r e a c h  e a s i ly  a n d  sp ea k  v e r b a lly  r a th e r  
t h a n  w r it e  a  le t t e r  w h ic h  t a k e s  th r e e  o r  fo u r  d a y s  t o  rea ch  o w in g  t o  th e  
p o s t  o f f ic e  n o t  b e in g  in  e a c h  v illa g e . A b o u t  t h is  le t t e r  w r it in g  a n o th e r  th in g  
i s  t h a t  s o n fe  p e o p le  w h o  h a v e  b e e n  e d u c a t e d  t h in k  th a t  t h e y  m u s t  u se  
t h e ir  b r a in  a n d  t h e y  g e t  t h e  l e t t e r  w r it in g  m a n ia . I  h a v e  r e c e iv e d  le tte re  
f - o m  w h ic h  I  h a v e  n o t ic e d  t h a t  a  b ig  t r a d e  in  b e g g in g  is g q m g  o n . T h e y  
w r ite  le t t e r s  s a y in g  t h a t  t h e y  a re  in  s u c h  a n d  s u c h  a  p lig h t  a n d  h a rd sh ip . 
P e r h a p s  t h e y  w i l l  w r i t e  2 0  le t t e r s  t o  w e a l t h y  p e o p le .  I  h a v e  k n o w n  s o m e  
beggars who, when finding a w e a lt h y  go3iy man who h a s  got a belief in a
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particular spiritual leader* write to him to the effect that ixi a dream thay 
bad seen the spiritual leader who told them to approach the wealthy godly 
mao and he would give them the money required. In fact I  myself nav* 
received suoh letters alao. During the last few days in Delhi, I  gave poet* 
cards to some of my servants. They wrote them and oame asking for 
mure postcards. I  did not know what they were writing and asked the 
Munshi who writes the cards for them. In most of these only this was 
written: “ We are quite all right. W e are very sorry we have not had a  
letter from you.”  And when that oard goes to the other side naturally 
the relations like to buy another eard and write back. And so it goes 
on to and fro like a ehuitlecock. On the big questions of the salt duty 
and the ratio many able Members have voted on the side of the Govern
ment, which practically means in favour of abolition of the provincial don* 
tribution8. It has been emphasised here that we cannot afford to lose this 
one crore of rupees annually, as it will affect our remission of contribu
tions proportionately. A  po$t has said, Sir:

“ Khat Itkhenge garvhi matlab kuchh na ho,
Hem  to dihiq h$in tumhore ndm He

It means* “ I will write letters even though I have got nothing to say; 
my pleasure lies in addressing you only. So, I think, those who write such 
letters can easily write once in two weeks instead of once a week. And 
in my opinion, Sir, I  do not think we should accept this amendment for 
another reason also. The rate as it is now has emerged from what they 
oall the popular Chamber, and they are always accusing us of meddling 
with their decisions, and as we have meddled with one of their decisions, 
namely, the salt tax, to-day I  suggest that we should not meddle further.

T h e  H o n o u r a b l e  S e t h  GO VIND D A S : Will the Honourable Member 
tell me if the popular House had passed this amendment he woujd have 
accepted it, and whether measures passed by the popular House have 
generally been supported by the Honourable Member?

T h e  H o n o u r a b l e  C o l o n e l  N a w a b  S i r  U M AR  H A Y A T  K H A N : S ir , t h e  
o t h e r  H o u s e  h a s  g o t  i t s  o w n  id e a s  a n d  w e  h a v e  o u r  o w n . I f  t h e y  d o  a  
t h in g  w h ic h  is  r ig h t  in  o u r  o p in io n  w e  s h o u ld  s t ic k  t o  i t ,  a n d  i f  t h e y  d o  
s o m e t h in g  w h ic h  w e  c o n s id e r  is  n o t  r ig h t  w e  o u g h t  t o  go a g a in s t  it .  I  
t h in k  w e  o u g h t  t o  b e  o n  t h e ir  s id e  t h is  t im e  a n d  n o t  m e d d le  w it h  th is  
m a t t e r .  v

T h e  H o n o u r a b l e  M r. MAHMOOD S U H R A W A R D Y  ( W e s t  B e n g a l i  
Muhammadan): Sir, it is  not often that the Honourable Mr. Seth G o v in d  
Das and I  happen t o  agree on any motion he brings forward in the H o u s e .  
To-day I am glad that in the matter of the reduction of the price of the 
post card, I am in entire agreement with him.

Sir, this question has been discussed in this House and elsewhere, so 
threadbare from all points of view, that there seem to be po new argu
ments to carry conviction to the Government. Reduction ofc post card 
prices has become an annual question and the Government also give the 
stereotyped reply. Beyond this, Sir, they do not move an insh from their 
position. *

Sir, it was in 1022, X think, that the price oi the postcard and letters 
was ipereaaed and ever since tfoauent * attempts b*v# been made W per
suade the Government to reduce it but with no result. Sir, I  leam that postal
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fiftilitttft in ihief filial a^eti atref to be improved find iAcreaaed in ike ovrent 
year. If that be so, the primary requisite will be that these articles should 
be. placed within the reach not only of the rioh but of the poor agriculturist 
al$o. Sir, I  wish to impress upon the Government as sincerely as I  can 
t&at their numerous beneficent activities ^vijl be better appreciated by the 
ppor villager* more by a reduction of the prioe of the post-card. Sir,* the 
excuse tor the continuance of this rate, however reasonable and cogent it 
may appear to us, is too technical for the comprehension of the unsophis
ticated villager. And as the financial arrangements and cotnmitments of 
the Government stand at present, there seemp to be no near possibility of 
reduction of the price. For, to combine a technical Department which 
has not or will not pay its way, with the Postal Department and to take 
your stand on the principle of commercialisation of its joint accounts and 
to declare in the same breath that unless this Department earns sufficient 
profits there is no possibility of a reduction, is to deny this much-needed 
Belief for ever. Sir, it matters very little to the residents of remote villages 
whether you spend lakhs and tens of lakhs for keeping abreast of the latest 
developments in Wireless and Aviation. What does it matter to him 
whether you can talk on the telephone from one hill top to another or from 
Simla to Bombay or Calcutta? It is all the same to him, so long as greater 
facilities for his comfort and postal communication are not within his 
reach.

Sir, as I  have said there are no new arguments either for or against the 
motion. In all earnestness and sincerity I  appeal to Government, resource
ful as it always is, to devise some means by which it can reduce the prices 
of the post-card, etc. I  dare say that the Government Members cannot 
fail to appreciate our relation to the poor man in the villages, whose com
fort and convenience we ad his representatives are bound to further. We 
have knocked at the door of Government almost every year and it has so far 
baffled our efforts. But we shall continue the same process of knocking 
again and again until it opens.

Sir, I  would request the Government to keep in view the poor man’s 
post-card and so arrange their financial commitments next year that there 
will be no attempt on Government’s part to justify the continuance of the 
present rate next year also.

With these observations I beg to support the amendment of my Hon
ourable friend Seth Govind Das.

T h e  H o n o u r a b le  S ir  B H U P E N D R A  N A T H  M IT R A  (Industries and 
Labour Member): Sir, the Honourable Mr. McWatters hag deal!, with
the various points brought out by the speakers who preceded him so fully 
that there is very little for me to add to the remarks already made by 
him. We have been told that the reason underlying this demand is 
that the present rate for the postcard hits tHe poor man. I  have often 
found it difficult to ascertain precisely who that poor man id. Is he 
the po6r man in the rural areas? If so, in places in those rural areas 
there are no post % offices, and until post officer are opened  ̂there, how 
is this poor tman in the rural areas deprived of his opportunity of using 
the postcard by the rate being maintained ati 2 pice?

T h4: H o n o u r a b le  M r . P. C. D E SIK A  C H A E Ir Cafl he, not walk to 
the nearest post office? ..

T6h SoUouftABLE Sin BHUPENDRA HATH MITRA: will
fc> take a very lo&g ttalk, Bit.



3ta H o n o u r a ble  Mb. P. C. DESIKA CHARI: They are used to

T a i Honourable Sir BHUPENDRA NATH MITRA: Ho will have 
*o walk miles and miles before he can send that postcard. Then as 
lny Honourable friend Sir Umar Hayat Khan said, and he is perfectly 
Correct, these poor men in the rural areas live in compact communities 
and their relations are all within a few miles of them. Therefore there 
i® “ o real need for their writing postcards. My friend, the Honourable 
Mr. Lokenath Mukherji did Appreciate that the argument of the poor 
man in the rural areas would not hold water. Therefore he turned hit 
attention to the poor man in urban areas.

T h e  H o n o u r a b le  L a l a  RAM SARAN DAS: Where is the need of 
Village post offices then ?

The Honourable S ir  B H U P E N D R A  N A T H  M IT R A : The need for 
village post offices was mentioned I  think by some other Honourable 
Member. With the spread of education, and the opening up of the 
rural areas, people from those areas are attracted more and more to the 
urban areas, and when that process is to some extent completed, the 
need for the use of postcards by these villagers in the rural areas will 
grow. My Honourable friend, Lala Ram  Saran Das, said that the 
treason whv we were opening these additional post offices in the rural 
areas is that we are deriving profits from these post offices, that they, 
are adding to our surplus postal revenues. (The Honourable Rai Baha
dur Lala Ram Saran D as : “ Indirect revenues” ). Now, Sir, I  may tell 
my Honourable friend, as well as the other Members of this House that 
these post offices, when they are opened in the rural areas, are opened 
in the form of experimental post offices, and that they do not pay their 
way. (The Honourable Seth Govind Das: “ Do the rural post offices 
pay in other countries?” ) No, Sir; but I  am simply replying to an 
argument already used by my Honourable friend, Lala Ram Saran Das, 
when he said that we open these post offices in rura’l areas because they 
contribute to the postal surplus. I  think, Sir, he made that remark.

T h e  H o n o u r a b le  R a i  B a h a d u r  L a l a  RAM  SA R A N  D A S : May I 
ask one question,, Sir,— whether these experimental post offices are 
always opened for experiment for a certain period, and in case they do 
not prove to be profitable, they are then closed?

T h e  H o n o u r a b le  S i r  B H U P E N D R A  N A TH  M IT R A : M y Honour
able friend is not correct. In the rural areas, a post office is first 
opened as an experimental post office. It doe9 not at that stage pay 
its way. But still the Department maintains that post office, to the 
extent that the funds at its disposal permit of its doing so, as a means 
of making postal communications available to the poor man in the rural 
areas. Later on when that post office pays its way, it is made per
manent. But an experimental post office does not necessarily mean 
that it is kept open for certain seasons of the year. c

Nowi, Sir, I  have heard a good deal about this poor man argument. 
What was tHe reason which led us to raise this postcard rate? It  
fundamentally the large increase of expenditure which r e s u l t e d  from 
increasing the pay of the subordinate servants— the poor men—of jn e  
Post Office. (The Honourable Srijut Lokenath Mukherjee: S t ^
is a surplus in the Postal Department? ” ) The surplus, fts has been
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•pointed out by ray Honourable friend, M r  McWattera, will be B«. 8  
lakhs in the year 1927-28. That 8 lakhs will not enable us meet »  
loss of revenue o f a  crore. Now;, in regard to the improvement of the 
conditions of servioe of these low-paid employees, as Mr. McWatters 
pointed out, a lot has still to be done, and therefore the need for main> 
taming this enhanced rate continues. B u t I  wonder whether any of 
the Honourable Members in this House are serious when they drag in 
the poor man argument. Have not the poor man’s earnings gone up 
largely in the course of the last 40 years, that is from the year 1881, 
when the rate for the postcard was originally fixed at one pice? I  have 
got before me certain figures which were prepared by the Bombay 
Labour Office for the Currency Commission, and my Honourable friend, 
Sir Maneckji Dadabhoy, iB no doubt already familiar with them. I  find 
here that in urban areas, 4the particular class of locality to whidh refer*- 
eoee was made by my Honourable friend, Srijut Lokenath Mukherjee, 
the nominal wages of the ordinary labourer had risen from 100 in 1900 
to 300 in 1925, that is, they trebled themselves. (An Honourable 
Member: “ What was the cost of living?0) The cost of living has gone 
up from 100 to 18 1  and the cost of living must include the price of 
evesy article and of every service, and it must therefore include the price 
of the postcard. I  admit that the cost of living has gone up. But the 
pricc of that postcard is an item in the cost of living. The poor man 
would certainly have a grievance if, while prices had gone upi, his wages 
had not gone u p ; but the figures I have given show that while the cost 
of living has gone up, and that cost of living includes the price of the 
post card when the poor man has the occasion to make use of that post
card the wages of the poor man in urban areas has gone up more than 
the rise in the cost tff living. Similarly, if we take rural areas, here too 
I  find that the nominal wages of the ordinary labourer in the rural areas 
in the Bombay Presidency has gone up from 100 in 1900 to 325 in 1925. 
(The Honourable Mr. P. C. Desika Chari: “ What about other pro
vinces?") I  have no information flbout other provinces readily available, 
but I believe that in Madras too similar conclusions were arrived at by 
a Committee which was appointed by the Local Government to examine 
the rates of pay of the subordinate services. (The Honourable Mr. P . 
C. Desika Chari: “ They were not the same conclusions.") Well, I
am speaking from recollection, Sir; probably my Honourable friend knows 
raore about it, but I  am speaking of a Committee which submitted a 
report I  think in 1921. (The Honourable Mr. P. C. Desika Chari: “ Yes, 
they based it on jail dietary and famine rations.") Well, the Honour
able Member may consider that their conclusions are wrong; I am simply 
giving the facts which have come before me.

Well, Sir, as I  was saying, I  have therefore never understood this 
poor-man argument, and I know that in another place my Honourable 
friend Mr. Joshi, who takes a keen interest in the poor man, has never 
subscribed to the poor-man argument. (An Honourable Member: “ He
is interested only in labour. “ ) Well, the labourer is a poor man, I  should 
say he iQ probably the poorest of poor men. I  think my Honourable 

Wend, Srijut Lokenath Miikherjee was drawing attention to the poverty 
of the ui*ban laT>ou*er. *

Then* Sir, another of Uie Honourable Members of this House drew 
^attemtipn to the praotioe in the United States of America, and I  was



e m n u M L e r w c jM , [2 6 r o  M ab. 1927.

£$ir $hup#n<lra Hati* MittK. ]
tsl&^at ^lis sfcagte an Honourable JJember was goi^g to intenupt th e  
Honourable Member), I  api ao^ry, but probably the Honorable the 
President Would not like me to give way on every oce&sk>&; I  remember 
the rebuke he administered to my Honourable friend, Sir Maneckji 
Dadafyboy a little 'While ago—Now, one of the Honourable Members here 
referred to the practice in the United States of America where they rua  
their post office at a ddflfcit\, that 1 ,̂ there is a pertain amount of subsidy 
froin the general tax-payer. I explained the other day in another place 
that that is due tb the fact that official correspondence in that countlrjj 
including what is known as parliamentary correspondence, that is, in 
this country the correspondence of every Member oi this House as well 
as of the ofcher House, is carried free of charge and under frank. Well 
if we were to do that in India, we should be oompelled to run our postal 
services also at a deficit of a crore of rupees, because here every official 
letter at present has to be paid for by a service stamp and the revenue- 
derived from those service stamps is a crore of rupees. If we gave up 
that practice and followed the practice in the United States of America, 
the result would be that we would have to run our Post Offices aUso at 
a deficit of a crore of rupees a year, the other Departments o i  Govern** 
meat benefiting to that extent. I  wonder whether the Honourable 
Members in this House are also aware that in England the Post Office 
and the Telegraph Department as a whole is being run at a -profit of 
nearly £4 million, and even so, the British Government do not think 
that the time has come for reducing the postal rates to the pre-war 
level. The reason for that is, as they have openly stated, that it is not 
an economic proposition at the present day to bring back the rate for 
the letter and the postcard to the pre-war level. W hy it is not an eco
nomic proposition, I  have already tried my best to explain to the House.

As I  understand the position, the demand for this reduction 
pM‘ in the postcard rate is really based largely on sentiment. I  

have„ however, no doubt that a House composed of business men, like 
those I see around me in this House, will not allow sentiment to outweigh 
the other and more important considerations to which Mr. McWatters 
and I  have referred, namely, the development of postal facilities in rural 
areas and the improvement of the conditions of service of the postal 
subordinates. I  think it was the Honourable Mr. Chari who said that 
we can meet the cost of this measure by reductions within the Depart
ment. He referred to the Retrenchment Committee’s Report. There 
again, Sir, about this time last year I  tried my best to explain in another 
p’lace that we had given full effect to the Retrenchment Committee's 
recommendations, that in the direction of real economy we had gone 
beyond the recommendations of the Retrenchment Committee. But 
having reaohed a level of expenditure— I think the figure given by Mr. 
Chari of 8 J  crores is fairly correct— having reached that figure, it i*  
obviously impossible to stick to that figure. The expenses must go up 
wtth the development of the traffic. I should like in this connection to 
give a few statistics, which, f  hope will convince the House that there 
i? no material scope for further retrenchments in the Department. The 
bi*lk of  the eypeacfitnre is on the pay and allowances of these subordinate 
employees. The total volume of postal traffic indhidiUg parcels, and 
money orders has gone up from 1,081 millions in 19 18 -14  to L,2U0 millions 
in 1925*36* that is by over 2 1 per cmdi. th e Strength of the Btaff. 
^*clu*ive of tbe audit offiee sad ihe *ea& 4stablis&ffe£hi which



with the development of railways and motor serv&wg, had increased in 
that period from 74,000 to 88,000 or ]£*s than 20 per cent. Now, one 
of the standing grievances of the staff has been that they are compelled 
to, work longer thao 8 hours a d*y, which is the attendance prescribed by 
standing orders; and if we want to cut down the staff further, that 
grievance will. be intensified and it id sure to redact on the efficiency of 
thd staff. I  think it was also my Honourable Jriend Mr- Chari who 
asked “ W hy not reduce some of the highly paid officer* in the depart- 
menA?”  '

Thb Honourable M r. P. C. D E S IK A  C H A B I: I never said that. 
I merely said that even if there is increase In traffic the higher staff nfeed 
not be increased.

T h e  H o n o u r a b le  S i r  B H U P E N D R A  N A T IJ M IT R A : I  shall deal 
with that now. Probably my friend does not know that out of a total 
staff consisting of the 88,000 men I have mentioned and a road establish
ment of 17,000, altogether over a lakh, only about 300 are in receipt of pay 
of Rs. 300 and over and only 32 are in receipt of a pay of Rs. 800 and 
over. That is the higher staff in the Deportment. In fact, the House 
ntey take it from me that further retrenchment in the tru,e sense of the 
word is not possible in this Department, not certainly in the Postal Branch 
of the Department, though on the Telegraph side we are still taking 
certain steps to introduce true economies* in certain directions. The next 
point made was that if we reduce rates, there will be a large increase in 
traffic. I  think it was my friend Mr. Ram Saran Das who immediately 
questioned that argument. He said that increase in traffic will take place, 
when business condition* improve and he wafs perfectly correct. A reduc
tion in the rates by itself is not likely to lead to any large increase in the 
traffic. But as has been pointed out fcy the Honourable Mr. McWatters, 
if there is an increase in the traffic, that traffic will be unuemunerative and 
wiU add to the lose, it will not reduce the loss in any way. The fact of 
the matter is, as I have already said, it is not an economical proposition 
at the present moment to reduce the postcard rate. Later on, probably 
with, an increase in the traffic or fall in prices, it may be possible to reduce 
rates, as my Honourable friend Sir Maneckji Dadabhoy was anticipating.
I  cannot say that I am at the present moment as optimistic as he is. I  
am sure, however, that at the prsent moment it is impossible to reduce 
even the postcard rate without sacrificing the efficiency of the Department 
as a whole.

T h e  H o n o u r a b le  t h e  P R E S ID E N T : The original question w as:

“  That Schedule I do stand part of the Bill.”

Since which an amendment has been move<̂ '

“  That it  Schedule I tc the Bill in the pr9po»ed First Schedule to the Indian Post 
Office Act, 1898, for the entries under the b4ad 1 Fftiteards * the loHowmg be substi
tuted :

‘ Single ... ... ••• — Quarter A%ma.
Reply : ! ^  M

The question is that that amdttdrilfcntJ btf fckdStf."
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‘Desika Chari. The Honourable Mr.
P. C.

• Govind Dm , The Honourable Seth, 
iKhaparde, The Honourable Mr. G. S. 
Mabendra Prasad. The Honourable 

Mr.
Mnhammad Hussain, The Honourable 

Mian Ali Bakah.
.Mukherjee, The Honourable Srijut 

Lokenath.
Ram Saran Das, The Honourable Rai 

Bahadur Lala.
^Ramadas Pantulu, The Honourable!

Mr. V.

The Council divided:

Rama Rau, The Honourable Ra* 
Sahib Dr. U.

Boy Choudhuri, The Honourable Mr. 
Kumar Sankar.

Sett, The Honourable Rai Bahadur 
Nalininath.

Sinha, The Honourable Mr. Anugrah* 
Narayan.

Suhrawardy, The Honourable Mr. 
Mahmood.

Zubair, The Honourable 8hall 
Muhammad.

NOE&-26.
Akbar Khan, The Honourable Majod 

Nawab MahomedL
'3rayne, The Honourable Mr. 

A. F. L.
<!haranjit Singh, The Honourable 

Sardar.
‘Commander-in-Chief, His Excellent 

the
Corbett, The Honourable Mr. G. L.
Dadabhoy, The Honourable Sul 

Maneckji.
*Das, The Honourable Mr. S. R.
Evans, The Honourable Mr. F. B.
Froom, The Honourable Sir Arthur.

-t>ray, The Honourable Mr. W. A.
Habibullah, The Honourable Khafl 

Bahadur Sir Muhammad, Sahib 
Bahadur.

JEIaig, The Honourable Mr. H. G. 
.McWatters, The Honourable Mr. 

A. C.

The motion was negatived.

Mehr Shah, The Honourable Nawab 
Sahibzada Saiyad Mohamad.

Miara, The Honourable Pandit Shyanl 
Bihari. .

Nawab Ali Khan, The Honourable 
Raja.

Rainy, The Honourable Sir George.
Sams, The Honourable Mr. H. A.
Singh, The Honourable Raja Sir 

Harnam.
Stow, The Honourable Mr. A. M.

Swan, The Honourable Mr. J. A. L.
Symons, The Honourable Major*

* General T. H.
Tek Chand, The Honourable Diwan*
Thomas, The Honourable Mr. G. A.
Thompson, The Honourable Sir John 

Perronet.
Umar Hayat Khan, The Honourable 

Colonel Nawab Sir.

T h e  H o n o u r a b le  t h e  P R E S I D E N T : The question then is : 

“  That Schedule I do stand part of the Bill."

The motion was adopted.

Schedule I  was added to the Bill.

Schedule II  was added to the Bill.

T h e  H o n o u r a b le  t h *  P R E S I D E N T : The question is : 

’ 41 That Schedule I I I  do st^cl pprt of. th* Bill.*'



T h e  H o n o u r a b le  B a i  B a h a d u r  L a l a  B A M  SARAN  D A S ; (Punjab: 
.Non-Muhammadan): Sir, I  rise to move the amendment which stands in 
:xny name and which runs as follows:

“  In Schedule III  to the Bill for Part H  the following be substituted
P a st IL  

Hatu of Super-tax.
.In respect of the excess over fifty thousand rupees of total income:—

Rate.
(1) in the case of every company . . . .  • One anna in the

rupee.
(2) (a) in the case of every Hindu undivided family—

(i) in respect of the first twenty-five thousand rupees of the
excess . . . . . . . .  Nil.

(ii) for every rupee of the next fifty thousand rupees of such
e x ce s s ...............................................  . « . One anna in the

rupee.
, (ft) in the case of every individual, unregistered firm and other 

association of individuals not being a registered firm or com
pany, for every rupee of the first fifty thousand rupees of such
e x c e s s ................................................ .........  . . . One anna in the

rupee.
. (a) in the caee of every individual, Hindu undivided family, un

registered firm and other association of individuals not being 
a registered firm or a company—

($) for every rupee of the next fifty thousand rupees of such
e x c e s s ............................................................................ One and a quarter

annas in the rupee.
(ii) for every rupee of the next fifty thousand rupees of such #

excess; . . . .  . • • One anna and six
pies iu the rupee.

(Hi) for every rupee of the next fifty thousand rupees of such
excess Ml ' ... ... ... One anna and nine

pies in the rupee.
Xit?) for every rupee of the next fifty thousand rupees of such

e x c e s s ...................................................................   Two annas in the
rupee*

(«) for every rupee of the next fifty thousand rupees of such
excess Two and a half

annas in the 
rupee.

. (ci) for every rupee of the next fifty thousand rupees of such
excess . . . . . . . . .  Three annas in the

rupee.
-(•ii) for every rupee of the next fifty thousand rupees of such

excess . . . . . . . . .  Three and a half
annas in the 
rupee.

(eiii) for every rupee of the next fifty thousand rupees of such
e x c e s s ............................................................................Four annas in the

rupee
(is) for every rupee of the remainder of the exeess « . . Four annas in the

t rupee.

M y request in this amendment is a very modest one. Super-tax, aa 
' "the House is aware, was imposed as a war measure, and as we have had. 
•surplus Budgets for the last three yearo, the time has#now come whan 
"Government ought to give favourable consideration to the question of a  
reduction in the rates of super-tax, if we are not going to get tki of H 

.‘altogether. During the Great JVar, Sir, the monied people rendered loyai %
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tfeî lfces by lively and KhetalTy subscribing to the watf I6aiia and io Ate 
various other public activities. Now, Si*, if we allow the preiseiit Scfhtedfillte 
to remain, it mwurt that the richer classes have to pay aa income tax 
at the rate of 1£  annas on the rupee, if ^heir income exceeds a cartain 
amount, they have to pay 6 annas as super-tax, which means 7^ annas 
altogether, or almost 47 per cent, of their gross income. This taxation I  
consider* Sir, is very hard on the rich people. Some people will quegtioh 
why, when I have not supported, the cause qf the poor in voting for a. 
reduction of the salt duty, I  should press the claim of the nchei  ̂ com
munity. After all, Sir, the Government should, treat all dtp subjects alike.
I  do want the riche? people to be taxed more than the. poorer people; 
let them be so taxed, but there must he  some reasonable limit to the 
taxation. The rich have borne this, tax patiently for a  few years even 
after the War, say for at .least seven years, and I now request the Hon
ourable the Finance Member to see his way to reduce the rates of super-tax, 
as prayed for in my amendment. This will not involve a great loss to 
Government, but will give a stimulus lo the normal agricultural, com
mercial and industrial interest^ of India. As far as I  can make out, the 
loss will be somewhere between 40 and 45 lakhs. I  give these figures 
subject to correction by the Finance Secretary, and even if we take a 
round figure of. 50 lakhs* that will quite easily be- compensated for from 
the general contingencies fund. Our revenues are over 12 5  crores a year 
and 60 lakhs will be somewhere about half per cent. The Government 
will be gaining about 7 lakhs from* the re-imposition of the export duty on - 
hides and they can find the rest of the money from the contingent fund. 
Sir, ifi m y request I- have been very modest. In case* Sir, we look at 
Part I  of this Schedule we see that the increase between different grades 
is on a pice basis. I  have also applied a similar basis here, and for bigger 
incomes I  have adopted half an anna and I have limited the maximum 
super-tax to four annas. I  think, Sir, that aftCT all, the richness is deter
mined by the savings that a person makes. In these days the cost of 
living having gone up, these rich people are also hard hit. So you see that 
the scales on lower incomes in my proposal are due to the consideration 
that their net savings do not amount to such an extent as to enable them 
to bear this extra burden of taxation. I  need not take any more time 
because my proposition is a clear and simple one and deserving of the 
sympathetic consideration of the Government. With these few words I  
put forward this amendment for the favourable consideration of the House.

T h e  Honourable M a jo r  Nawab M AH O M ED  A K B A R  K H A N  (North 
West Frontier Province: Nominated Non-Official): Sir, it is with a good deal 
of reluctance that I  find myself unwillingly put to the unpleasant task of 
taking objection to the form of rates calculated for the purpose of super* 
tax. In the first place, at the time of its imposition it was described as 
merely a war measure. It was presumed, therefore, that it was to be 
abolished after the termination of the War. It is now some sefen years 
aince the W ar XokI .has ©eased to rule in Europe. The finanoes of the 
ftMfcntrp have tahm  a fcuni in the direction of improvement and prosperity, 
i n i  yet w  w&e that m  endeavour is made to abolish the measure which 
At the torn of H$ impasMion n m  said to be a temporary one. The worst

th*v&iftg is tl*afc tha tfrttts of collection are highly excessive. Its effects 
<*9e.k»«at)ki«H Igp evwy <4 tl**e ttafrle, ke wpe*4a*fid and it W#-
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.repeatedly been brought to the notice of the QcmMpngft {haft tfe# gn- 
< tm tm  ot  this tft* to  rate* ia having drastic e«ect on all ihq
taxpayers, but it is **>t understood why the Government dp not see the 
^eoeasjty of conaidamg tha I t  4a a matter of sippme tfatf
w r y  year some reductions are gra&ted i|t several other duties, wherea# 
ĵ q pjqvjsio* is mada for a  reduction of the super-ta*. For Wtanoe jji 
the present Budget itself the export duty on tea and bides has t>ee$ 
abolished. The import duty oil -motor cart* has been reduced from 30 
per centf. to 80 per oe&t. i*pd qp tyres fepip. 8Q per cent. to 15  per cent., but 
90  provision has been made for a redyption in the rates of income-tax or 
supe*-t$«, in spite of the fact that the pre&ent Budget yields a surplus of 
3*64 crores of rupees. As a matter oi fact, the income-tax and super-tax 
*#e a great butd<ui on all those concerned, and I  tfcinh I  wil) have the 
support of a good maqy of the Honourable Members of this House 
in saying that a reduction in this respect is desired most earnestly. It i* 
a pity that no ireduptia* should be allowed to the payers of this tax, when 
it has been redueed in England and other countries as well. The amend
ment moved by the HoQQurahl# l^ala B#m  fiaran Efcas, therefore, seems 
quite reasonable £^d I  do uot ttijak that by adopting it the finances of the 
country will have to suffer mud* in this respect. •

The most objectionable feature is the manner in which the assessment 
-Of this tax is being made now-a-days. The Ineome-tax Officers have tfeeift 
own way of making assessments and no regard is had lo the returns sub* 
mitted or the accounts produced in accordance with the Income-tax tar. 
The course adopted by the Income-tax Department is somewhat eoewiva 
and greatly humiliating. I  do not want to go, into any descriptive detail 
of the difficulties experienced by the Income-tax payers at the hand a of 
the Ipcome-tax authorities, for these are quite well known to Honourable 
Members, but I  cannot refrain from Baying that, briefly sffoakinig, thesa 
are causing a lot of inconvenience to tax-p^yers apart from the financial 
trouble that they ore being put to on account of the treatment meted 
out to them at the hands of the assessing authorities. I  would like, there
fore, to venture to request the Government to give favourable oonsidera'* 
tion to this subject and, that the Ixjcome*tax Officers should be instructed 
to be moire reasonable in their method of making ‘assessments. With these 
few words I heartily support the amendment moved by the Honourable 
Lala Bam Saran Das \vith regard to the reduction of the rates of super
tax. If nothing can be done this year in the matte*, I  would request th* 
Honourable the Finance Member to lcegp this reduction in view when 
framing his next year’s Budget.

T h e  H o n o u r a b l e  M r .  A. F . L .  B R A Y N E : S ir , th is  a m e n d m e n t  w il l  
<3ost t h e  c o u n t r y  57 la k h s  a n d  n o t  45 la k h s , t h o u g h  m y  H o n o u r a b le  fr ie n d  
h a s  e s t im a t e d  i t  fa ir ly  c lo s e ly .  A s  fa r  a s  I  c a n  s e e  it  is  d e s ig n e d  th r o u g h o u t  
t o  b e n e f i t  t h e  H in d u  u n d iv id e d  fa m i ly .  T h e  p o s it io n  as re g a rd s  t h e  H m d u  
u n d iv id e d  fa m i ly  a t  p r e s e n t  is  t h a t ,  w h e r e a s  t h e  o rd in a ry  in d iv id u a l p a y s  
s u p e r - t a x  a f t e r  B s .  50,000, th e  H in d u  u n d iv id e d  fa m ily  gets^ a  b e p e f it  in  
t h a t  t h e y  d o  n o t  p a y  u n t i l  t h e y  r e a c h  B s .  75,000. T h is  a p p lie s  t o  a ll m- 
• com es u n d e r  a  la k h  o f  r u p e e s , b u t  in  t h e  c a s e  o f  in c o m e s  crrer a  tefcfi; u u a n  
u n d iv id e d  fa m il ie s  a n d  in d iv id u a ls  a re  t r e a te d  a lik e  b u t  «*h #  p r o p o s a l w o u ld  
m e a n  t h a t  t h e  benefit over t h e  individual w h ic h l is■ M"JPV“  “ V J "  
o n e  lakh of rupees to Hmflu undivided families w fll  b e  continwdd all through 
t h e  various stages. The House by restoring the salt tax has already agreed
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flo far as this House is concerned, that provincial contributions should take, 
precedence of reduction of any taxation, and I  would ask the House to agree 
frlso in this case that provincial contributions should take precedence of any- 
relief in inspect of super-tax. The Honourable the Finance Member ha* 
already agreed to give special attention to any grievances which Hindu- 
undivided families in particular may feel and I  would ask the Honourable 
Member to rest satisfied with that until the provincial contributions have 
been reduced and until Government are in a position to consider how far 
they can reduce the scale of taxation. At that time I  have no doubt that 
the claims of the poor supertax payers will receive attention. Otherwise 
67 lakhs has got to be found, either by creating a deficit or by reducing the- 
645 lakhs that is available for the remission of provincial contributions, in 
which case the interests of Madras and the United Provinces would suffer 
a tzood deal. I  think the Honourable Member suggested that we might 
possibly meet the deficit from debt redemption. Well, I  am afraid the 
raiding of funds set aside for debt redemption is a most dangerous measure. 
It  would only mean that the credit of India would suffer very severely, and 
you would find in the end that you would probably be paying higher rates' 
for interest. (An Honourable Member: “ Can you not meet it from con* 
tmgencies?” ) What I  had in mind was that the Honourable Member 
referred to debt redemption on the amendment for cheaper postal rates, 
and I  wished to take this opportunity of referring to this argument about 
debt redemption. It  has also been suggested that this super-tax was intro
duced as a W ar measure. Well, when the super-tax was introduced by 
Sir William Meyer, he stated categorically both in the debate on the 
Super-tax Bill in 19 17  and m the budget debate of that year that it was not 
intended to be a temporary measure. It  has been suggested that super
tax has been reduced in England and therefore should be reduced in India. 
B u t even so, though it has been slightly reduced, it is still very much 
higher in England than it is in India. Therefore I  would ask the House 
to wait until Government are in a position to consider what taxation they 
can reduce. I  therefore oppose the amendment.

T o t  Honourable the P R E S I D E N T : The original question w as :

"  That Schedule III do stand part of the Bill.**

Since which an amendment has been moved:

“  That in Schedule III to the Bill for Part II the following Be fubstitated r

P a rt II.

Bat€$ of 8i*per-taz.
In respect of the excess over fifty thousand nxpeea of total income

(ft) (a) in the c**e of every Hindu undivided family—
(4)<in taipect of the first twenty-five thousand rupees of the

eseeas. . ’ * ...........................................
(ii) for every rupee of the next fifty thousand rupees of

(1) in the case of every company
Rate.

One anna in the 
rupee.

. NiL

such excess. . One anna in the
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(6) in the case of every individual, unregistered firm and other 
. association of individuals not being a Teg*islere«l firm - or • \

company, for every rupee of the flrst fifty thousand rupees r
of such excess . . . , • • . . One anna, in the

rupee.
(c) in the case of every individual, Hindu undivided family, un- *

registered ftftn and other association of individuals not being 
a registered firm or a company—

(%) for every1 rupee of the nest fifty thousand rupees of such 
, excess . . . . . . . .  One and a quarter

annas in the rupqe.
(ii) for every rupee of the next fifty thousand rupees of such

excess . . . . .  . . . . One nnna and six pies
. ip the rupee.

. (iii) for every rupee of the next fifty thousand rupees of such
excess . . .  . . . . . .  One fcnm ond nine

pies in the rupee.
(it) for every rupee of the next fifty thousand rupees of such

excess , . . . . .  . Two annas in the
rupee.

(«) for every rupee of the next fifty thousand rupees of such
excess , ................................................  , Two and a half annas

in the rupee.
(t?i) for every rupee of the next fifty thousand rupees of

such excess . . • . ♦ • . • Three annas in ttie
rupee.

(wi) for every rupee of the next fifty thousand rupees of suoh
excess Three and a half

annas in the rupee.
(viii) for every rupee of the next fifty thousand rupees of such

excess .  ..........................................................  Four annas in the
rupee,

(ix) for every rupee of the remainder of the excess • , Four annas in the.
rupee.

The question I  have to put is that that amendment be made.
The motion was negatived.
Schedule I I I  was added* to the Bill.
Clause 1  was added to the Bill.

The Title and Preamble were added to the Bill.

T h b  H o n o u r a b le  M r .  A. F . L . B R A Y N E  (Finance Secretary): Sir, T 
xno've that the Bill, as passed by the Legislative Assembly and amended 
)by the Council of State, be passed.

T h e  H o n o u r a b le  t h e  P R E S ID E N T :. The q u estion  is :j

INDIAN FINANCE H lL . 8 $ $ '
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passed by <£te Legislative JiMembly ancl as amended by the Council of State, be passed.

T hb H o n o u r a b le  M b . V . B AM A D AS P A N T U LU  (Madras: Noa-
Muhammadan): Sir, the order of the day has been short speeches, quick 
despatch of business and summary disposal of the destinies of the people 
which are supposed to be entrusted to our care. I  do not wish to break 
to-day's recbtd, by making any long speech but it is jjcopoaaible for jne, 
IHr. to vote on this motion without expressing what I  consider to be the
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genuine feelings o£ the vast majority oi tfce people of oeuntry. There 
is an absolute unreality about the whole procedure oi the financial adjust
ments of tile Government of India. The budget procedure and the vote 
for Demands is a meaningless formal?, if got a farce. I  say this, because 
taxation in this country; in stfl) aUndflt eAtfrtfy in the hftnfo of the Execu
tive, and such powers as are said to be invested in the Legislature are 
nominal, unreal m d Uluaive. Evep if tfee Jd&gisWwe ia fetfl&ed to make 

change ia the Finance Bill or in the Budget the .head of the Executive 
has got an unrestricted power of veto, certification, recommendations and 
various other things. Thereto* it vtg&m  that tim e is rtb*6lutely no room 
fer the application of the well-known maxim of “ no taxation without re
presentation" or “ redresB of grievance? before voting of supplies to the 
Government” . Therefore it is a mere formality which we are performing, 
and I  wish this House and the country to remember that I  say this, for the 
reason that we here, the Congress mao specially, are aecuaed of taking a 
▼err unveammable course in trying to throw out the Finance Bill in its 
entirety. We are asked, “ How do you expect the Government to carry 
on its functions If yon tlffow out the Vtaanoe BU I?”  The answer is very 
simple. The throwing out does not mean anything at all from the point of 
view of the Government of India; but the throwing out hag a very real 
meaning from the point of view of the people. The Government of India 
wants to delude not only the people of India, but also the people of the 
civilized world, into the belief that the Legislature in India has some part 
in voting the supplies of the Government and in adjusting the financial 
relations of the Government of India. That is an absolutely incorrect and 
untrue statement. Therefore what we want to do in opposing the Finance 
Bill in its entirety is to throw the entire responsibility for the financial 
administration of this Government on the shoulders of the Executive. 
We are not to be drawn into the trap of being led into the belief that we are 
in some way responsible for the financial policy of the Government of India. 
W e are not responeiBTe for ftiafc policy and ttie entire responsibility fbî  that 
rests on the head of the Executive. That is what we want to demonstrate 
to the country by throwing out the Finance Bill. L et the claim of the 
Government of India for administering it wisely or unwisely rest entirely 
upon the executive branch of the administration, not upon t£e Legislature. 
That is what we desire to make dear by our attitude on the Finance Bill. 
Th^n Sir, I  wish to point out also that we have all the more reason to repeat 
that process year after year because, even if the Government of India 
Act does not give us any powers to control the Executive and it continues 
irresponsible in theory and in practice, ait any rate we hoped that tfie deci
sion of the popular Assembly would have some effect on the mentality of 
the Executive wfien the Assembly year after year throws out the Demand 
under the head of the Executive Council’s allowances and the Demand for 
the Army. These cuts are intended to be the popular expression of tha 
dissatisfaction in the country over the way in which the civif and military 
affairs of the country are managed. Retrenchment, Indianization, and 
other reforms, were a&Jced. for; if at least these were carried out in some 
substantial measure so as to give some amount of relief to the poor m ip  
and some amount of satisfaction to those who demand these reforms, we 
ccfctf# at1 least havebeen able to say that we were ajble to influence the 
sion o f the Gbvertiment, though trte cornd not ednfaql or regulate it. In  
c$pe, we ctirtjftd Jrifre' feSfc tfhaV e ye i to ^thM'''pxtekift' yrq • feoeive^* safjfp

FMiv Y. Bamadas JPantuluu]
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consideration at the hands of the Government of India. But far from' it, 
Sir; the Government of India continues as irresponsible and as irresponsive 
bb i t  has been before t W  Reforms. Therefore we have to oontinue this 
process of opposing in its entirety the Finance Bill year after year and 
show year after year that we are absolutely not responsible for the finanoi&l 
policy of th6 Government of India. •

Then, Sir, I  shall say one or two words regarding some branches, of the 
administration.. I  shall say one word, with regard to the revenue policy of 
the Government of India.. Many Members of this House are aware that 
in India the laud tax is levied and collected even to-day, after two centuries 
of British rule, merely by the Executive without the slightest legal sane* 
tion* Though it is one of the biggest items of revenue ip India, it is 
collected by the Executive without the sanction, of the Legislature* There 
is no parallel to th is,in any civilized country. The Joint Parliamentary 
Committee saw the absurdity of the position and recommended that as 
soon as the reforms were put into operation, the Provincial Governments 
should be helped to enact their land revenue codes and to place the collec
tion and the assessment of land revenue on a statutory basis. That recom
mendation was made nearly a decade ago and my poor province has struggled 
hard to place upon the Statute-book a land revenue code. It is due to the 
persistent obstinacy of the Government of India that that proposal has not 
been carried out to this day. It is a matter of great dissatisfaction to this 
country that in spite of the recommendation of the Joint Parliamentary 
Committee, no province in this country has yet been enabled to pass a land 
code so as to place the land revenue on a statutory basis. The Govern
ment continues to be, and desires to continue to be,' a landlord exacting 
rack-rent from his tenants; that is the theory they are following, and the 
Government of India is obstructive, and very obstinately obstructive iti 
allowing the provinces to embark upon a policy of legalizing the land revenue. 
In this matter, then, the Government is entirely irresponsible. Periodic 
settlements, once in 30 years or so, are made irrespective of the economic 
condition of the people ‘ of this country to bear an additional burden. In 
my province, the Tanjore district, which is one of the deltaic tracts, was 
recently sought to be resettled by an all round enhancement of 25 per cent. 
It is because the people, the mirasdars, the law:abiding mirasdars, not the 
politicians of Tanjore, resorted to almost a no-tax campaign that the Gov
ernment realised the gravity of the situation and clinibed down, and the 
rate was reduced to 18 }  per cent, and to this day the question is agitating 
the minds of the people of Tanjore. In various other parts of my province 
this land revenue settlement work is going on unchecked without any indi
cation on the part of Government that they are going to settle the pro
vinces hereafter on a legal basis. This policy is responsible for the very 
low economic conditiori of the agriculturists. If the Government of India 
after 200 years of British rule is not able to show that the agriculturist 
and the poor man in this country is not in a sounder position than he was, 
I- do not think British rule haB haul any beneficial effects. It is a matter 
for regret ^bhat an Indian of the position of my Honourable friend, Sir 
Bhupendra Nath Mitra,-said that he did Hot know who the poor man was. 
It-is a pity he did not know.* He also made'the astoundipg statement that 
the wages in this coliritry have risen considerably more in “proportion to the 
cost 'Of living. What is that living, I  prav?: My friends sitting on the opposite 
Benches know what living; means in England and other countries. Th6 ’ 
standard of< living of the poor man in tfiis^ocKintry is not considered to ;be^

D
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fit for ev*a a dqg in that country . Ibe poor people here have not even 
two n w w  a  cUtf, aud still the responsible Members of the Government 
of IncUe assert that wages are higher than the cost of living. At the time, 
Sic* wb$n the policy of appointing non-official Indians to the Viceroy's 
Executive Council was advocated, it was understood that the Indian Mem
bers would be able to see the Indian conditions and place the matter before 
the Government of India, and that when they stand in their places in thiB 
Mouse and n  the other House to justify the pouey of the Govenuftent of 
India, they would do so if they are convinced that they are voicing the 
opinion of the people of this eountry. When they could not do so, it was 
expected that the? would place their honest opinion before the Govern
ment of India, and that then the Secretary of State would have to look into 
the question whether the view of the Indian Members or that of the 
Him peaa Members of the Executive Council of the Viceroy was to prevail 
if there wee a difference amongst them. That was the intention with which 
the Indian 'Members were appointed. That was definitely stated by Sir 
Stttharan Nair in his evidence before the Joint Parliamentary Committee. 
We eee sow, Sir, the Indian Members hardly stand up in their place to 
justify the major decisions of the Government of India, and the whole 
position is delegated to their European eoUeagues, and yet when occasionally 
an Indian Member does stand \ip to justify the financial policy of the 
Gu*enB£MRt of India, we come across one who does not know who the poor 
man is and who does not know what his cost of living is. It  is, Sir, a sorry 
spectacle that we see here. All this shows that this formality of passing the 
Finance Bill and the Budget k  ridiculous farce.

Then, Sir* coming to the excise policy, I  learnt to my regret when I  
moved my Besolution regarding prohibition here that the Government of 
India’s angle of vision has not changed in the least. Both the Provincial 
Governments and the Government of India receive huge revenues from this 
immoral source of drink which is eating into the vitals of the people of this 
country, and the tragedy of the situation is that it makes the poor man 
poorer. But what is it that the Government of India have done and 
propose to do to eradicate this evil? Every year they are enriching their 
Budgets by more excise revenue, and there is not the slightest indication 
on their part that they are going to wipe out this immoral revenue. Even 
a demand for a mode&t reform like local option is opposed by the Govern
ment of India. With regard to the provinces, as regards the Ministers, 
they are helpless because of the attitude of their British masters, and I 
do not blame the Ministers because I  think they ought to be pitied. I  do 
not want to hit them more than is necessary, because, as I  say, they are 
to be pitied more than to be hit.

Then with regard to the military admimotration of this country, I  think 
the Assembly was crying itself hoarse over retrenchment and Indianiza- 
tion. and what has been the response? Nil. A  Committee like the Terri- 
tonal Force Committee has reported, and bo action is taken upon it; afod 
tbeB with regard to the Skeen Com m itteeV Report, even thatr report is 
not even now published. The asm? expert* in England are doctoring it 
and ws do not know in what form and shape it would reach the Govern
ment of India, when the Government of India would formulate their pro- 
pos&fo, and when those proposals would come before the country. But 
when it ia a question of the pay and allowances and pensions of the heaven- 
bofn services which *re concerned, Lee Ccessniseions and the like come out
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notwithstanding the Assembly voting against the expenditure on them, 
w<3& with very great rapidity, report their recommendations. The reports 
are quickly co n s id e re d  and their rfecam m ailda& iQns are placed before th e  
Secretary of State even before they ate published here, proposals are for
mulated even with retitospeettT* effect and carried into effect immediately, 
with back pay and back pension. Thai is the way in which, Sir, this 
policy is being carried on. I cannot oaU it a policy which is for the 

k benefit of India, I  can only characterise it aa a policy of exploitation, in 
tended purely for the benefit of the ruling glass and the vested interests 
in whom 'they are interested. There are, Sir, very many other branches 
of administration wtncfa I  can allude, but I  will keep my promise to you 
that 1  do not wish to detain tfavs House long. The tale ol misdeeds of the 
Government of India 1s sd long that even if yo« give me a whole day it 
will not be possible for me to finish it.

I will only repeat once more that I  oppose this Finance Bill, that I  
oppose this motion, to show that we entirely dissociate ourselves from any 
responsibility for the financial administration of this country, and place the 
whole responsibility upon the Executive’s shoulders and make them res
ponsible to the people, because they pretend that they are responsible only 
to Parliament and the people and they are not responsible to the Legisla
ture. There is no use telling us that the Legislature did this or that. 
We have done nothing of the sort; it fs the Executive Government that 
is doing it and takes the full responsibility for it.

The Honourable Stft B A S IL  B LA C K I3TT  (Finance Member): Sir, I 
do not desire to detain the House at any length of time or to deal much 
with the finance contained in this Finance Bill. My object is to say a 
few words in reply to what the Honourable Member who has just spoken 
had to say about his part in What he described as this formality of dealing 
with the Finance Bill in which he is now engaging himself. I  find it very 
difficult to understand the pathetic desire of the Honourable Member and 
those who think like him for irresponsibility. They clamoured for yean  
for a share of responsibility. They were given a certain responsibility, no* 
full responsibility, but a certain responsibility by tlhe Govfcmmeni  ̂of 
India Act of 1919, and they take pathetic delight in getting up and saying 
that they do not want that responsibility, they do not want it and they 
repudiate it.

The H onourable Sir M A N E C K JI B Y K A M JI D AD ABH O Y: Then why 
are they here?

TKE Honourable 8m B A S IL  B L A C K E T T : I  was wondering why they 
were here.

The Honourable Member has this morning voted for his view in regard 
to one or two matters and thereby exercised at any rate a certain amount 
of responsibility, but I  would like t6 draw his attention to the feet that 
he is taking part at the moment in a very responsible decision. The Gov
ernment of India Aot, it is perfectly true, leaves to the Governor General 
the power to take a certain action without the full assent wfboth Sousas 
of the Legislature if he regards it as essential in the mtefests of ind», 
but th« Government of India Act does not give power to the O vvernot 
General to overrule the decision of the Legislature on «i m ^ter whew be 
cannot say that he regards it a* essential fo* ftie interests of India, althrogh 
he may regard it as extremely desirable for the Interest* dl that t t
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Bhould get rid, for example, of provincial contributions this year. It is the 
View of the Government <rf India that it is most desirable that we should 
get rid of provincial contributions this year and that in view of the present 
financial situation it is better to maintain the salt tax at its present level 
and not to tax the provincial tax-payer to make tip the difference. Cer
tain Members of thiB House including Mr. Pantulu want to tax the pro
vincial tax-payer and to reduce the salt tax. The majority of this House 
have taken the other view. In coming to a decision* this House, as part 
of a responsible Legislature, will have taken a decision where the respon
sibility of that Legislature will be absolute. Either the salt tax will be 
maintained at the present level by the consent of both Houses of the Legis
lature or provincial tax-payers will be taxed to make up the difference; 
and that decision is a decision that is abfe6lutely in the hands of the Legis- 
Ifetore.of; this country. Is it not therefore rather pathetic that the Hon* 
ourable Member should come forward and say “ We do not want respon* 
sibility and we want to go back to the happy time when we had no respon
sibility and when we could criticise freely without any possible dangers 
resulting from our giving our votes?" That is the . . . .

T h e  H o n o u r a b le  M i*. V . B A M A D A S P A N T U L U  : May I  know what 
you did when you wanted a duty of Rs. 2-8-0 and we did not want 
Bs. 2-8-0? • • .

T h e  H o n o u r a b le  Si& B A S I L  B L A C K E T T : In that case the position 
of the Governor General was that in view of the fact that the Budget would 
otherwise be in deficit it Was essential in the interests of India that the 
higher duty should be imposed. In the current year it is no question of 
deficit. It  is a question whether the central tax-payer through the salt 
ta x ’ or the provincial tax-payer through provincial taxation should make 
up a sum of about Bs. 3  crores and it is an absolutely responsible decision 
irtiich has to be taken by this Legislature as to which of these two courses 
is to be taken. I  say, therefore, that it is rather pathetic that the Hon
ourable Member should come here and say, “ For > goodness’ sake do not 
make iis responsible." * ..

T h e  H o n o u r a b le  S e t h  GO VIND D A S : On a point of personal .expla* 
nation, it is . . . .

T h e  H o n o u r a b le  S ir  B A S I L  B L A C K E T T  : I  have listened to the Hon
ourable Member and his colleagues in another place at some length and I 

entitled to say a few worcte ip reply. I  was interested the other day 
in a debate in another place to hear one Honourable Member getting up 
$nd saying that he would have been very much happier, if he had never 
learnt English, then he would have had none of the aspirations of taking 
part in politics, etc.* and that he woulfl have.been iiappy in his village and 
would have been governed beautifully by an autocratic Government and in 
fcvery way he would have been happy. I  am not quite sure that the 
JBbnourable• Member would really have been happy. This is the difficulty 
p f' the presetft situation; • The British ; people and those who represent 
them hr this country, and the BritisK Parliament in passing the Government 
of India Act came to the conclusion that thej were, not satisfied to 
ieave' - the- Honourable. Mejpber. ,p^theticaliy content with an autocratic 
^yem irxent imposed from^outside for ever and! evqrf that tH£ responsibffitj

. [Sir Basil Blackett.] ’ r
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which God and history had placed upon the British nation made it abso
lutely essential that it should try and associate Indians with the Govern
ment of India with a view to the development of responsible self-govern
ment. I  dare say that for the moment a great many of us would be happier 
if we did not occasionally have to take this responsibility. But I do sug
gest that the Honourable Mr. Pantulu and his friends should not patheti
cally disclaim the desire for responsibility but should join the rest of their 
country men with whom they are sitting in this House and in the other 
House in the advancement of the time when their responsibility will be 
larger and the aspirations both of India and of the British Parliament will 
lead to larger results.

T h e  H o n o u r a b le  t h e  P R E S ID E N T : The question is : %

“  That the Bill to fix the duty on salt manufactured in, or imported by land into, 
certain parts of British India, to fix maximum rates of postage under the Indian Post 
Office Act, 1898, further to amend the Indian Tariff Act, 1894, the Indian Stamp Act, 
1899, and the Indian Paper Currency Act, 1923, and to fix rates of income-tax, as 
passed by the Legislative Assembly and as amended by the Council of State, be passed/*

The motion was adopted.

T h e  H o n o u r a b le  t h e  P R E S ID E N T : In view of the fact that the 
Council has made an amendment in the Finance Bill it will be neoessary 
for the Council to remain in Session until it is known what happens to the 
Bill in another place. There is one item of business for to-day. In view 
of the lateness of the hour for adjournment, I am suggesting, if th6 Hon
ourable the Leader of the House has no objection, that that item should 
be taken at our next meeting.

The Council then adjourned till Eleven of the Clock on Tuesday, the 
, 29th March, 1927.




